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CENTBALADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Odginal Application Nos. 158/2005. 

Dateof Order : This the 23day of June, 2005. 

The Hon'bie Sri Justice G. Sivarajan, Vice-Chairman. 

Sri Th ManiharSingh, aged about 60 years, 
Sb (Late) Shri Th (opal Singh, 
Keishampat Moirang Nighthou Leirak, 
P.O. Imphal HPO PIN:795 001. 
PS : Imphal West, Distt. Imphal West 
State : Manipur. 

Applicant 

ByAdvoctes Mr. U.K.Nair, Mr. B.K. Talukdar, Mr. B. Sarma 
• Aruna. C,.Mrs. B. Chakrabarty. 

Versus- 

Union of India 
Represented by the Secretary to the 
Govt. of India -Cum- Director General (Posts), 
Ministry of Communications, 
Department ofPosts, DakBhavan, 
Sañsad Marg, New Delhi - 110 001. 

TheChief Post Master General, 
• 	N.E. Circle, Shillong - 793 001. 

SriAhhinavWalia,. 
Director Postal Services (HQ) 
N.E. Circle, Shillong - 793 001. 

- Cum- 

Director of Postal Services, 
Manipur, Imphal 795 001. 

.. .ShdR.K.BiswanathSingh, 
The then Director Postal Services 

• 	Manipur, Imphal 
Now: Diretor, Postal Directorate, 
NewDeihi - ilO 001. 

Shri Ksh Tomba Singh, 
Deputy Supdt. of Post Offices, 
Manipur, imphai - 795 001. 

. Shri U Basurnatary 	. 
The then Asstt. Supdt. of Post 0ffices 
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1 Sub Division, Imphal - 795 001. 
Now Asstt. Supdt. of Post Offices (HQ) 
Manipur Division, Imphal - 795 001. 

- . - Respondents. 

By Ms. U. Das, Add!. C.G.S.C. 

ORDER (ORAL) 

SJVAR&JAN. I. (V.C.) 
LI 

The applicant retired as 0/S Cash Imphal HO from the 

Departnient of Posts, Government of India on 28.02.2005. He has put 

in more than 37 years of service. His retiral benefits have been fixed 

as per orders dated 11.04.2005 (Annexures - A/17. A/18 and A/19). 

The grievance of the applicant is that respondents have not disbursed 

the retirat benefits on account of pending disciplinary proceeding 

against him based on an order dated 20.04.2005 (Mnexure - A/2). It 

is.the case of the applicant that respondents are willfully, harassing 

the applicant by delaying completion of disciplinary, proceeding and 

that the applicant had made representations against the harassment 

before the higher authority (Annexures -A15, A/10, A112 to N15).' 

2. 	Mr. U.K. Nair, learned counsel for the applicant submits 

that the respondents are not entitled to withhold the pension of the 

applicant on the ground of pendency of the disciplinary proceeding. 

He in support relied on Rule 65 of CCS (Pension) Rules andorders 

issued thereunder. Counsel submits that if any disciplinary 

proceeding/ judicial proceeding, is pending agaInst the applicant, 

provisional pension has to be paid to the applicant. 1-le has relied on 

para 69 at page 180 of Swamy's CCS (Pension) Rules in support. 

Counsel further submits that respondents must be directed to 

complete disciplinary proceeding within a short time frame. Counsel 

also submits, that Inquiry Officer has already submitted his report and 

'2W 
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what remains is only to serve a copr of the inquiry report to the 

applicant and an opportunity to show cause against any proposal for 

imposition of punishment, if any. 

I have also heard Ms. U. Das, learned Addi. C.G.S.C. for 

the respondents. Standing counsel submits that the discipiinary 

proceeding will take its own course and that 'it will Ie expedited. 

Stnding 'counsel further submits that there is no basis for the various 

allegations made by the applicant against the authorities. Standing 

counsel 'also submits that the issu regarding grant of provisional 

pension will be considered by the respondents. 

In thecircumstances, I am of the view that this application 

can be disposed of at the admission stage itself with direction. The 3rd 

respondent is directed to complete the disciplinary proceeding 

pending against the applicant, within a period of three months from 

the date of receipt of this order. The 3 rd  respondent is also directed to 

consider the claim for disbursement of provisional pension already 

sanctioned and to disburse the same within a period of six weeks 

from the date of receipt of this order. Needless to say that the 

allegations raised against the 'offices in the various representations 

may have to be conidered in the right perspective. 

The O.A. is disposed of at the admission stage itself as' 

above.  

• 	 (G.SIVARAJAN) 
VICE CHAIRMAN 

1mb! 



THE CENTRAL ADMINIS 
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Ccnzr1 Arnnm;tratvc Tio.wi 

. i .0 	1 2005 

rWAuw. 
Guwahati Bench 

TI BENCH 

O.A.No. 1 	of 2005 

BETWEEN 

Shri Tb Manihar Singh  

Applicant. 

-VERSUS- 

Union of India & Ors. 

Respondents. 

SYNOPSIS 

The instant application before Your Lordships is directed against the 

arbitrary, illegal and malafide action oii the part of the Respondent authorities in 
withholding the appellants' pensionary benefits due to him on his reaching the age 

of superannuation under the pretext of a fabricated and frivolous departmental 
proceeding initiated against him. The said pensionary benefits of the applicant i.e. 

the gratuity amount, monthly pension etc. have already been sanctioned to the 

applicant but, the same could not be disbursed in view of the order dated 20.04.05 
(Annexure 2) passed by the Deputy Superintendent of post Officer restraining 

disbursement of the said pensionary benefits to the applicant, pending decision on 

the departmental proceedings initiated under Rule 14 of the relevant Rules. It is 



mentioned here that pensionarv benefits would not have been withheld in the 

manner it has been so done. 

The departmental proceeding so initiated against the applicant has already 

been concluded inasmuch as the Inquiry Officer has already submitted his report 

to the Disciplinary authority and only decision of the Disciplinary Authority on the 
Inquiry Report in pending but it has been inordinately delayed with the sole 

objective of harassing the applicant who had on earlier occasion resisted the 

nefarious design on the respondents part and represented against their cause and 

hence this vindictive attitude against the applicant. Therefore the applicant prays 

for appropriate directions from Your Lordships towards release of the said 

pensionary benefits to the applicant without any further delay. 

13 



Si Descriplion of documents rehed ANNEXURE  'Page 
No upon  number 
1 Application ' 01-21 

2 Copy of Order No.B-2/Th Meniliar ANNEXIJRE.AF1 

- Smgh dated 08/ 02/2005  
3 Copy 	of 	Order 	NoC-3/Pen/Th ANNCURE.A/2, 

MR,lihRr 	Singh/04-05 ' 	dated 
* 20/04/2005  
4 .Copy 	of 	Order 	No.B-2/ ANNEXUREPJ3 
- Staff/Misc/Coxr dated 09-09-02 ___________  
5 Copy of Order No.B-2/ Staff/2002 ANNEXUREA/4 

• dated 17-09-2002  
6 Copy of Applicant's representation ANNEXURE.A/5  

41L- dated 23-09-2002 
7 Copy of charge sheet Memo No.B- ANNEXIJRE-A/6 

3/SDIPO-Report/MN dated 23-10- I 
02  

8 Copies 	of 	orders 	for 	the ANNEXURE.A/7 

appointment 	of 	Jnquny 	Officer 
i-) issued 	•vide 	Memo 	No.B-3/Th 

Manlhar-O/ScMail 	dated 
• 04.06.2003  
9 Copies 	of 	orders 	for 	the ANNEXURE.A18 

appointment of Presenting Oflicer 
issued 	victe 	Memo 	No.13-3/Th 
Manihar-O/SMail 	 dated 
04.06.2003 	. 

10 Copy of order for the change of P.NNEXURE-Ai9 

Inquixy Oer issued vide Memo - 

No.B-3/1'h 	Manihar-O/S(Mail) 
- dated 11.05.2004  
11 Copy of Applicant's letter to the ANNEXURE.Aul 0 

Inciuiry Officer dated 02-06-2005  
12 Copy of Inquizy Officer's intimation ANNEXURE.Aul 1 

letter 	No.A-1/DE/RuJe-14/2004 ' 

- dated 07-06-2005  
13 Copy of Applic ant's representation ANNEXURE-AJ1 2 

dated 01.03.2005.  
14 Copy of Applicant's representation ANNEXURE-A113 

- dated 23.03.2005.  4— SD 
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APPENDIX - A 
EF'oRM - II 

[$ecRulc4J  
IN THE CENTRAL ADMINISTRATIVE TRiBUNAL: GUWAHATI BENCH 

ORIGINAL APPLICATION No: U! of 2005. 
APPLIcATION UNDER SECTION- 19 OF THE A.T ACT 1985 

Shri Th Mhnihhr Singh 
* . . . Applicant. 

Versus - 

Urnon of India &Others. 
. ..... Respondts. 

INDEX 
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15 Copy of Applicant's rcprcsentathrn ANNEXURE.A/14 

dated16.04.2005 
16 Copy of Applicant's representation AHEXUREAflS 

dated 09.05.2005  
17 Extract of G.L, Dept of Per & Trg., 

O.M 	No.28034/6/2002-Esft() 
dated 11-01-2002  

ia Copy of Director of Accounts (Postal), NuREMrl 

North Eastern Postal Circle, Shillong , 

Letter No.NE/LC-72/04-05 dated Ii 
- Apr2005  
19 Copy of Director of Accounts (Postal), ANNEXUR.AJ15 

North Eastern Postal Circle, Shillong 
Letter 	No. 	NE/PenfDCRG-09/05- 
06/LC-72104-05 dated 11 Apr 2005  

20 Copy of Director of Accounts (Postal), 4.E 
North Eastern Postal Circle, Shillong 
Letter No.NE/COM02/05..06 dated 11 
Apr2005  

:iI VAKALAThAMA  

Date:  

Signathre of the applicant 
Place: 	'UL' 

U 	For use in Tribunal's office 

Dateoffilin.g  

Or 
Date of Receipt by post 

RegistratIozi!lo. 

Signathre 
- 	 For Registrar 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

• 	 GUWAHAI'I BENCH 	V  

• 	 ORIGINAL APPLICATION No: 	 of 2005 1 

	

• 	 V 	 V  

Shri Th Maxilhar Singh, Aged 60-years, 	V  
V 	

S/ o [Late) Shri Th Gopal Singh, 	. 	 I 
Keishainpat Moirang Ningthou Leirak, 

V 	
P0: Iiñphal HPO PIN: 795 001. 

V 	
PS: ImphaiWest, Distt: IntphalWe3t 	

V 

State Manipur. 

........ Applicant.  

V 

-VERSUS- V 

Union of India 
Represented by: - 
The Secretaty to the Govt of India-Cum-
Director General (Posts), 
Miniafry of Communications, 
Department of Posts, Dák Bhavan, 
Sansad Marg, New Delhi- 110 001. 

The Chief Post Master General, 
N.E-Circle, Slilliong - 793 001. 

SbriAbhinavWalia, 
Director Postal Services (ELQ), 	 V 

V 	 N.E-Circle, Shlllarng - 793 001. 
-Cum- 

V 	 Director Postal Services, 	V 	
V 

V  Maniur, Jmphal - 795 001. 	 V 

Shri R K Biawanath Singh, 
The then Director Postal Services, 
Manipur, Iniphal 
Now: Director, Postal Directorate, 
NewDe,Ihi-11000l. 	

V 	
V 

Slid Ksh Tomba Smgh, 
Deputy Sup&t of Post Oflices, 

V 	 Manipur, ltnphal - 795 001. 	V 

	

V 	 6. 	Shri U Basumataxy, 
The then Malt Supdt of Post Offices, 
•I 9t Sub Division ltnphal- 795 001. 

- 

	

	 Now : Asati Supdt of Post Offices (IIQ), 
Manipur Division, Jmphal - 795001. 

Respondents. 

"1 

is1b 
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in the matter of: 
Arbitrary denial of Pensionery Benefits 

in violation of statutory, provisions of 

CCS [Pension] Ruies-1972 read-with govt 

instructions for the time, being in force, 

' -AND- 

in the matter of: 
Inordinate, but Intentional and willful, 
delay In the disposal of disciplinary case 

initiated under Rule-14 of CCS(CC&A) 

Rules 1966 with an ulterior motive to 

cause harassment and. mental agony, by 

the Respondents No.3. 

-AND- 

In the matter of: 
Misuse of . official .pors by the 

Respondents No.3 to Respondent 'No.6 

to cause undue harassment 'and extreme 

humilIation to the humble applicant in 

Violation, of statutory provisions of 

rules, 'seWed principles of law and 

mandatory provisions of government 

Instructions. 

-AND-  

In the mutter of;. 
Total inaction in the part of Respondent 

No. 1 and Respondent No.2 to check and 

prevent the misuse of official poweis by 

the Respondente-3 to 6 

-AND- 

'in the matter of: 
Noil-dipoul 	. of 	fippl1eant 

representation 	dated 	01,03.2005, 

23.03.2005, 16.04.2005 and 09.05,2006 

by the Respondents-i ft 2 In violation of 

0.1., Dept of Per &, Trg., OM 

No28034/6/2002-E9tt.(A) dated 1 1-01-. 

2002. 

4' 
AL 

I 	_' 	 . 
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1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION ISMADE: 

1.1. The application a made against the irregular, arbitrary and 

• . Illegal denial of pensionery benefits to the present apphc ant by the 

Respondent No.5 vide Order NoJ3-2/Th Manihar Singh dated 

08/02/2005 and vide Order No.C-3/Pen/Th Manihar Smgh/04-

05 dated 20/04/2005, with the active collaboration of the 

Respondent No.3. 

- Copy ,  of Order No.B-2/Th Manihar Singh dated 

08/02/2005 is submifted as ANNEXURE-A/i. S 

-AND - 

* . 	
• Copy of Order No.C-3/Pen/Th Manihar Singh/04-05 

dated 20/04/2005 is submitted as ANNEXIJRE-A/2. 

1.2. The application is also made against the following 

omissions and commissions of the above Respondents that 

The Respondent No.3 has intentionally and willfully 

caused undue and inordinate delay in the disposal of 

	

disciplinaiy case initiated against the present applicant 	 S 

under Rule-14 of CCS(CC&A) Rules 1965 with an 

ulterior motive to cause harassment and mental agony 

to the present applicant 

' The Respondents No.3 to Respondent No.6 above has 

caused undue and excessive harassment to the present 

applicant by misuse of official powers conferred upon 

them respectively on their respective official positions; 

and 

The Respondent No.1 and Respondent No.2 have 

miserably failed to check and prevent the misuse of 

1 
p 
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officiat powers by the Respondents No.3 to Respondent 

No.6 against the humble applicant 

It is most respectfully submitted before the Hon'ble 

Tribunal that the acts of omissions and commissions by the 

Respondents No.3 to 6 above tantamount to misuse of 

official powers in violation of statutoty provisions of rules, 

settled principles of law and mandatory provisions of 

government instructions at their personal capacity by virtue 

of holding the office in which they are/were pasted during 

the material period. Hence, the Respondents No.3 to 6 

above have been nnpleaded in personal as well as official 

capacities as warranted by the circumstances of the case. 

1.3. The application is also made against non-dispos.1 of 

applicant's representations dated 01.03.2005, 23.03.2005, 

16.04.2005 and 09.04.2005 by the Respondents-i & 2 in violation 

of G.I., Dept of Per & Trg., O.M No.28034/6/2002-Estt.(A) dated 

/ 
11-01-2002. 

2. JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject mailer in which the 

• present application is filed and the order against which the 

present applicant wants redressal are within the jurisdiction of the, 

Hon'ble Tribunal. . 

3... LIMITATION: 

The applicant further declares that the application is within: the 

limitation period prescribed in Section-21 of the Administrative 

Tribunals Acts  1985. 

4 
4 
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4. FACTS OF THE CASE: 

4.1. The applicant is a relired employee of the Department of 

Posts under the Govt of India. The applicant was initially 

appointed In the cadre of Poslina.n' in Manipur Postal 

Division with effect from 25-02-1968. After rendering a 

satisfactory and excellent service, the applicant was 
/ 

promoted to the higher cadre, namely Overseer-Cadre, in 

the year 1981 with effect from 16-01-1981. Since then, the 

applicant had been working continuously in Overseer cadre 

up to his retirement on superannuation pension on 28-02-

2005 (A/N). By virtue of his continuous service from 25-

02-1968 to 28-02-2005 for 37-years and 4-days in. a 

pensionable establishment, the applicant is eligible to 

receive full admissible pension and gratuity [also called as 

'DCRG1 for a maximum of 33['fliirty three] years of 

.qualiying service in accordance with Central Civil Services 

[Pension] Rules-1972 [in short called as 

'CCS[Pension]Rules-1972' I 

4.2. On 17-09-2002, the applicát was arbitrarily and illegally 

reduced to a lower grade/post by the Respondents No.4 and 

6 by utter misuse of official powers. In other words, the 

applicant was suddenly posted as Postman, Jmphal HPO 

vide Order No.B-2/Staff/Misc/Con dated 09-09-02 issued 

by the above Respondent No.4 and Order No.B-2/ 

Staff/2002 dated 17-09-2002 issued by the Respondent 

No.6. It is eBsenlial to mention here that the Postman 

Cadre is the lower cadre to the Overseer Cadre and in 

accordance with Central Civil Services (Conduct 

Classificalion & Appeal) Rules 1965 there-in-after called 
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CCS (CCA) Rules', 'Reduction to lower grade/post' is a 

major penalty. codified under the provsons ofRule-li (vi) 

ibid. As per the provisions of the CCS (CCA) Rules; a major 

penalty such as Reduction in grade/post' can be imposed 

on a Govt servant only after following the provisions of 

Rule-14 and RuJe-15 ibid. But, the applicant was reduced 

to the adejpost of Postnan from the higer gra4e/post of 

Overseer by the Respondents-4 & 6, without goingthrough 

the provisions of Rule- 14 and Rule- 15 ibid. 

• 	
- Copy of Order No.B-2/ Staff/Misc/Corr dated 09-09- .  

02 issued by the above Respondent No.4 is 

submilled as A1iNEXtrRE-A/3. 

• Copy of Order No.B-/ Staff/2002 dated 17-09-2002 

issued by the Respondent No.6 is submitted as 

ANNEXLJRE-A/4. 

4.3. The applicant, therefore, represented against the illegal 

action of the Respondents-4 & 6 above to the Respondent 

No.2 vide a representation dated 23-09-2002; andon1y after 

the intervention of the Respondent No.2, the applicant was 

allowed to continue in thà Overseer. Cadre up to his 

retirement on superannuation pension on 28-02-2005. 

- Copy of Applicant's representation dated 23-09-2002 

is submitted as ANNEXORE-A/5. 

	

4.4. Although the applicant was allowed to cont±aue in Overseer 	/ 

cadre by the above Respondents-4 & 6 after the 

intervention of the Respondent No.2, the applicant was 

falsely implicated and charge sheeted under Rule-14 of 
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CCS(CCA)Rules by the Respondent No.4 on the basis of a 

false report submitted by the Respondent No.6. The charge 

sheet was issued by the Respondent No.4 vide Memo No.B-

3/SDIPO-Report/MN dated 23-10-02. 

- Copy of charge sheet Memo No.B-3/SDLPO- 
Report/MN dated 23-10-02 is' submitted as 

ANNEXURE-A/6. 

4.5. A regular departmental inquhy under Rule-14 of CCS(CCA) 

Rules was, also ordered by appointing an Inquiring Officer 

and Presenting officer vide Respondent No.4's Memo No.B-

3/1h Manlhar-O/S(Mall) 04.06.2003, ie. 6(Six) months 

alter the issue of charge sheet 

- Copies of orders for the appointment of inquiry 

Officer and Presenting Officer issued vide Memo 

No.B-3/Th Manihar-O/S(Maii) dated 0406.2003 are 

submitted as ANNIXURE-A/7 & ANNEXIJRE-A/8 

respectively. 

4.6. since the applicant was subjected to the biased treatment 

of the Inquiry Officer appointed by the Respondent No.4, 

the applicant represented his case to the Respondent No.2; 

and with the direction of the Respondent No.2, the inquiry 

Officer was changed vide order No.B-3/Th Manihar Singh-

O/SMal1 dated 11-05-2004. 

- Copy of order for the change of Inquiry Officer issued 

vide Memo No.B-3/Th Manihar-O/S([VIaiI) dated 

11.05.2004 is submitted as ANNEXURE-A/9. 

4.7. The Departmental inquiry, so continued with the changed 

Inquiry Officer, was completed by the inquiry .  Officer on 

23.12.2004; and as confirmed from the inquiry Officer, the 

" 	 - 
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Jnquny Officex's Report was submitted to department on 

, 24.12.2004. 

• Copy of Applicant's letter to• the Inquiry Officer dated 

02-06-2005 and Inquiry Officr's intimation letter 

No.A-1/DE/Rule-14/2004 dated 07-06-2005 are 

submitted as ANNEXURE-A/ 10 & ANNEXLJRE-A/ 11 

respecli.vely. 

• 	 4.8. The Respondent No.3, who is duty bound' to fiflRliRC the 

• 	. 	disciplinary case in accordance with Rtile-15 of CCS [OCA) 

Rules after the receipt of inqith, Offie&s report, did not 

take any action on the Inquiry Offlcer's Report liii date. 

However, the applicant was allowed to retire from service on 

superannuation pension with effect from 28-02-2005(A/N1 

by the Respondent No.5,' vide order dated 08/02/2005 

IANNEXURE-A/ 1), under specific condition that the 

applicants retirement benefits wOuld be decided as per 

relevant provisions of Pension Rules 1972 after the 

flualisation of the Rule- 14 disciplinary case pending against 

the applicant 

4.9. After the retirement, the applicant was not granted. any 

pensionety benefit such as pension, gratuity etc and 

consequently the applicant submitted representations 

dated 01.03.2005, 23.03.2005 2, 16.04.2005 and 

09.05.2005. The said representations of the applicantwere 

also submitted to the above 'Respondents-i & 2, by 

endorsing, wherever the representations were addressed to 

the Hon'ble Prime Minister of India and the Hon'ble 

Minister of Communications. In the representations, the 

applicant has submitted in detail about harassments and 

4 
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humiliations done to the innocent applicant by the 

concerned authorities while serious irregularities 

committed by the authorities concerned are left unnoticed 

by the higher authorities. The said representations of the 

humble applicant are still pending with the respective 

authorities without any disposal. 

It is most respectfully subnitted here for the kind 

infonnation of the Ilon'ble Thbunal that in accordance with 

G.L. Dept of Per & Trg., O.M No.28034/612002-Estt.() 

dated 11-01-2002. the representations of the Govt servants 

on service matters are to be dispOsed of within a stipulated 

time frame. But the above stated representations of the 

applicant are lying pending in the hands of the above 

Respondents-i & 2, withoutany action, in violation of (IL, 

Dept of Per & Trg., O.M No.280341612002-Esth4c) dated 

11-01-2002. 

• Copies of Applicant's representation, dated 

01.03.2005, 23.03.2005, 16.042005 and 

09.05.2005 are submitted as ANNEXUREs-A/12, 

A/13 0  A/14 and A/lb respectively. 

-PND - 

- Extract of Gd., Dept of Per ft Trg., O.M 

No.28034/6/2002-E.tt(A) dated 11-012002 in 

submitted as ANNEXURE-A/16. 

4.10. The Pension, gratuity [DCRG] and Commutation of Pension 

entitled to the applicant have already been authorized by 

the Director of Accounts (Postal), North Eastern Postal 

Circ1e Shiliong vide No.NE/LC-72/04-05 dated 11 Apr 

2005, No.NE/ Pen/ DCRG-09/05-06/ LC-72/ 0405 dated 11 

Wj 

4 
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Apr 2005 and No.NE/COM-02/05-06 dated 11 Apr 2005 

respect ely. 

- Copies of Director of Accounts (Postal), North 

Eastern Postal Circle, Shillong Letters (1) 

NoNE/LC-72/04-O5 dated 11. Apr 2005 [II] 

NE/Pen/DCRG-09/05-06/LC-72/04.05 dated 11 

Apr 2005 and, fIIIJ No,NE/COM-02/05.06 dated 11 

Apr 2005 are submitted as ANNEXURE-A/17, 

A/18 & A/19 respectively. 

4.11. But, uxiforthnately, the Respondent No.3 has neither 

finalized the disc plinary case pending against the present 

applicant before the date of applicant's superannuation on 

28-02-2005 nor haè initiated any action to finaJise the 

disciplinary case under, the provisions of CCSfPensionJRuies 

1972 after the relirement of the applicant. Due to the utter 

* failure of the above Respondent No.3 to perform his 

bounden duty, the Respondent No.5 issued an. order vide 

letter No.C-3/Pen/Th Maiilhar/04-05 dated 20-04-2005 

[ANNEXURE-A/21, wherein it has been ordered that the 

pensicmcry benefits payable to the applicant should not be 

paid till 1ina1iation of the pending Rule-14 Case by the 

Disciplinaiy Authority. 

4.12. The applicant, having been aggrieved of the omissions and 

commissions of the above Respondents as submitted in 

Para-1.2 above, has therefore approached the Horz'hle 

Tribunal, for redressal and justice. 

4? 
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5. GROUNDS FOR RELI[Efl6l WITH LEGAL PROVISIONS: 

5.1. As per Rule-9(1) of CCS [Pension] Rules-1972, THE 

PRESIDENT RESERVES TO HIMSELF THE RIGHT OF 

WITHHOLDING A PENSION OR GRATUITY, OR BOTH, 

ErmER IN FULL OR IN PART, OR WITHDRAWING A 

PENSION IN FULL OR.JN PART, WHETHER PERMANENTLY 

OR FOR A SPEFICIED PERIOD, AND OF ORDERING 

RECOVERY FROM A PENSION OR GRATUITY OF THE 

WHOLE OR PART OF ANY PECUNIARY LOSS CAUSED TO 

THE GOVERNMENT, JF IN ANY DEPARThENTAL OR 

JUDICJAL PROCEEDINGS, THE PENSION IS FOUND 

GUILTY OF GRAVE MESCONDUCT OR NEGLIGENCE 

DURING THE PERIOD OF SERVICE, INCLUDING SERVICE 

RENDERED UPON RE-EMPIOYMEWF AFTER 

RETEREMENT'. Thus, the power to withhold a pens on or ,  

• 	 gratuity or both, either in full or in: part, whether 

• 	permanently or for a specified period is vested exclusively 

with the PRESIDENT OF INDIA alone and not with any 

other authority. Therefore, the order of the Respondent 

No.5 to withhold the pension, gratuity, commutation of 

pension etc  till finalisation of disciplinary proóeedings, as 

ordered in the ANNEXURE-A/ 1 and ANNEXCrRE-A/2 are 

beyond the purview of statutory powers vested with the 

Respondent No.5. Hence, the ANNEXIJRE-A/ 1 and 

ANNEXtJRE-A/2 are liable to be cjuashed and set-aside for 

want of statutory authority. 

5.2. As per RiUe-9 (2) (a) of CCS [l'ension] Rules-1972, 'fliE 

DEPARTMENTJ\L PROCEEDINGS REFERRED TO IN SUB- 

4 
' 
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RULE (I), IF INSTITUTED WHILE WE GOVERNMENT 

SERVANT WAS IN SERVICE WHEThER BEFORE HIS. 

RETIREMENT OR DURING HIS RE-EMPLOYMENT, SHALL, 

AFTER WE IINAL RE'IIREMENT OF WE GOVERNMENT 

SERVANZ BE DEEMED TO BE PROCEEDINGS UNDER 

WIS RULE AND SHALL BE CONTINUED AND 

CONCLUDED BY WE AUThORJff BY WHICH WEY WERE 

COMMENCED IN WE SAME MANNER AS IF WE 

GOVERNMENT SERVANT HAD CONTINUED IN SERVICE'. 

Therefore, the above Respondent No.3, being the authority 

• 

	

	 holding the charge of Director Fosthi Services Manipur, 

Jmphal is duty bound to conclude the disciplinary 

• proceedings, which was initiated against the applicant 

under RuIe-14 of CCS [CCAJ Rules-1965, under the 

provisions of Rule-9 of CCS[Pension] Iules-1972 as if the 

applicant had continued in service. But, the Respondent 

No.3, by not concluding the disciplinary proceedings under 

Rule-9 of CCS[Pension] Ruleg-1972 tiildate, has not only 

derelict from his bounded duty, but has intentionally and 

willfully caused undue harassment to the present applicant 

as because the applicant has been denied the source of 

income and livelihood for more than 3(Three) months after 

he was allowed to retire from service on superannuation 

• pension vide ANNEXURE-A/2 by the Respondent No.5. 

Thus, the intentional, willful and inordinate delay caused 

by the Respondent No.3 in the ,finalisalion of disciplinary 

proceedings initiated against the applicant while . the 

applicant was in service, even 3(1'hreej months after the 

retirement of the applicant and withholding of applicant's 

'l 
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pensionery benefits on the pretext of pending disciplinaiy 

proceedings by the Respondent No.5 are the arbitrary and 

illegal acts/ omissions-and-commissions committed by the 

above Respondents No.3 & 5. Hence, the ANNEXURE-A/ 1 

and ANNEXURE-A/ 2 are liable to be quashed and set-aside 

in the interest of justice, in addition that, the applicant 

• needs to be allowed admissible interest on the withheld 

amount of pension with effect from 01.04.2005, gratuity 

with effect from 01.03.005 and commutation of pension 

with effect from 11.04.2005; 

5.3. As per Rule-64(4)(a) of CCS, [Pension] Rules-1972, a 

- 	 Government servant on retirement before finalisation of 

• 	pension/DCRG cases, is entitled to receive provisional 

DCRG equivalent to 100 % of entitled gratuity, after with-

holding ten percent of gratuity or one thousand rupees, 

whichevà is less; and monthly provisional pension 

equivalent to entitled monthly pension along-with 

admissible Dearness Relief and other allowances. But, no 

provisional pension and DCRG were paid to the applicant 

by the Respondent No.5 liii date. Therefore, the applicant is 

eligible to receive interest on admissible rates for the 

entitled amounts of Pension and DCRG with effect from the 

due dates of their respective payments, as determined by 

the Honb1e Tribunal in the interest of equitable justice. 

It is submitted for the kind information of the Hon'blt 

Tribunal that as per ANNEXURE-A/ 17 and A/ 18, the 

applicant is entitled to monthly pension @ Rs.3810 + 

Dearness Relief with admissible allowances with effect from 

4 
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• 	 01.03.2005; and DCRG amounting to Rs.l,4,692/- 

[Rupees One lakh forty six thouand six hundred ninety 

two] only on .01.03.2005. [Provisional DCRG - 100 %• 

Gratuity determined - 10 04  or Rs. 1000/-, whichever is less 

= Rs.1,47,692 - 1000 RB.I,4,692/]r . 

• 	 5.4. As per Rule-69 of CCS[Pnsion]Rules-1972 read-with G.L, 

M.F., O.M. No.11(6)-E.V(A)/73 dated 22nd July 1974, h 

respect of Gout servants against whom departhiental or 

judicial proceedings are pending as on the date of 

retirement as referred to in sub-rule (4) of Rule-9 of 

CCS[Pension]Rules-1972, the Accounts Officer, shall 

authorize the provisional pénsion equal to the maximum 

pension wlich would have been admissIble on the basis of 

qualifying service up to the date of retirement of the Govt 

servant But in this instant case, although no order for 

payment of provisional pension has yet been issued by the 

Accounts 'Officer, the Accounts Officer concerned has 

already authorized the uinal retirement benefits vide 

AlNEXtJRE-A/.17, A/18 and A/49 as if the disciplinaiy 

proceedings against the. applicant were already finalized 

• . . with an order of complete exoneration of the applicant on 

merts. Thus, it is evident that the disciplinary proceedings 

pending against the applicant by the intentional and willful 

omissions and commissions by the above Respondents N0.3 

and 5 are not only unjustified, unwarranted, unfounded 

and totally groundless but the disciplinary proceedings are 

• . 	 . 	 kept 'pending just to harass the humble applicant even 

• 	 . 	without bringing the fact of ,  pending . disciplinary 

,1- 	 I 
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proceedings to the notice to the Accounts Officer concerned 

by the above Respondents No.3 & 5. 

5.5.. As per Rule-68 of CCS[Pension]Rules-1972 read-with G.L, 

Dept of Per & A.R O.M No.F.7(1)-P.U/79 dated 11th July 

1979 and No.1(4)/Pen. Unit/82 dated 10th Januaty 1983, 

interest is payable on delayed payment of gratuity with, 

effect from the date on which the gratuity had fallen due. 

* In this instant case, under the circumstances submitted in 

Para-5.4 above, the gratuity had fallen due on 01.03.2005 

and for the said reason interest, on admissible rates is 

payable on the admissible gratuity with effect from 

- 	. . 01.03.2005. 	 . 	 .. 

5.6. Lu accordance with rule-68(4) of CCS[Pension]RLlles- 172 

read-with G.L, Dept of Pen & P.W., O.M No38/ 116/93-P & 

P.W (F) dated 2nd May 1994 (printed as Govt of India's 

Decision (4) below Rule-68 of Swaniy's compilation of 

CCS(Pension) Rules-1972, ADM[N1STRATh'E HEADS OF 

'flIE IN1ISTR1ES/DEPARTMENTS ARE DUTY-BOUND TO 

TAKE SUIThBLE DISCIPLINAY ACflON WHEREVER 

EMPLOYEES ARE FOUND GUILTY OF NOT TAKING. 

dflMELY ACflON. In this instant ease, the Respondents 

No.3 & 6' severally and jointly committed seiious 

irregularity/ guilt as regards delay in payment of pensionery .  

benefits to the humble applicant Therefore, the 

Respondents No.3' & are liable for diaciplinaty action for 

causing unjustified and undue delay in the payment of 

pensionery benefits to the present applicant 

'1 	 . 	 . 
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67 As per G.L, Dept of Per &. trg., O.M No.11012/21198-

Estt(A) dated 11-11-1998 read with O.M No.39/43/70-

Estt.(A) dated 08-01-1971 mentioned therein, the 

Dlsclplinnry Authority to take a final decIsion on the 

• 

	

	 enquiry report svlthln a period of three months: In 

cases where it is felt that it is not possible to adhere to this 

• time limit, a report may be submitted to the next higher 

authority indioating the additional penod required and 

reasons for the same. In this instant case, asoufinned-

from the Inquiry Officer. side ANNEX(LRE-A/11, Jnpiixy 

Officer's report was submitted to the Department on 

24.12.2004; and the prescribed time-limit for disposal of 

the discip]inary öase, thereby, ended on 24.03.2005. But, 

-. the Respondent No.3, who is duty-bound to dispose of the 

disciplmsny case within 24.03.2005, neither finalized the 

disciplinaxy case within the stipulated time frame nor has 

shown any justification for the undue delay. Therefore, a 

grave injustice has tbeen done to the present applicant as 

per the personal whims of Respondent 103 and 

Respondent No.5 in violation of the statutory provisions of 

rules, settled principles of law and mandatory provisions of 

government instructions. 

5.8. As per Rule-14 of CCS[CCA]Rules-1965 read with Rules-il 

and 15 IbI& no order imposing any of the penalties 

specified in clauses (v) to (m) of Rule 11 shall be made 

except after an inquiry held, as far as may be, in the 

manner provided in the relevant provisions of 

CCS[CCA]Rules-1965. In this instant case, the 

+ 
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Respondents No.4 & 6 issued ordered for the reduction of 

the applicant from his substantive grade/post of 'Overseers' 

to the lower' grade/post of Post&nan' vide ANN EXtJRE43 in 

violation of Rule- 14 of CCS[CCAIRuIe8 1965; Such usage of 

official powers by the Respondents-4 & 6 are nothing but 

misuse of official powers conferred upon them; and hence, 

the Respondents-4 & 6 are liable for disciplinaiy ,  action for 

violating the statutory provisions CCS (CCA) Rules-1965. 

But, the Respondents-i & 2, who are duty-bound to tàe 

appropriate discip]inar action against the Respondents-4 

& 6, has not initiated any action. against the defaulted 

Respoxidents-4. & 6 tIll-date. Thus, the Respondents have 

severally and jointly caused extreme hwniliFltion and loss of 

prestige to the present applicant in addition to incalculable 

mental agony. Although the present applicant is processing 

to initiate appropriate civil/criminal action against the 

Respondents-3 to 6 for their respective omissions and 

commissions tantamount tonususe of official powers, the 

Hon'ble Tribunal also needs to view the serious lapses, 

omissions and commissions by the above Respondents 

under proper perspective. 

5.9. As per the (11., Dept of Per & Trg., O.M No.28034/6/2002 

Eatt(A) dated 11-01-2002, representations received from 

Govt servants on service matters are to be disposed of 

within a stipulated time frame. But, the representations 

submitted by the applicant dated 01.03.2005 23.03.2005, 

16.04.2005 and 09.05.2005 [ANNEXTJREs-A/ 12 to A/ 15] 

are pending, with the above Respondents-i & 2 without any 

,1 
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action, in violation of instructions contained in G.L, Dept 

of Per & Trg., O.M No.28034/6/2002-Estt(\) dated 11-01-

2002 [ANNEXURE-A/ 16]. 

DETAILS OP THE REMEDIES EXHAUSTED 

The applicant humbly subniits that the applicant has, no statutoxy 

remedy to be exhausted in this case. However, the applicant 

submitted representations dated 01.03.2005, 23.03.2005,. 

16.04.2005 and 09.05.2005 [MNEXUREs-A/ 13 to A/ 15] to the 

Respondents-i & 2 and the said representations are pending with 

the Respondents-i & 2 without any action. 

MATTERS NOT PREVIOUSLY FILED OR PENDINCLWITJI 
ANY OTHER COURT: 

The applicant further declares that he had not previously filed any 

application, writ petition or suit regarding the matter in respect of 

which this application has been made, before any court or any 

other authority or any other Bench of the Tribunal nor any such 

application, writ petition or suit is pending before any of theji. 

L REJdEF(S) SOUGHT: 

In view of the facts.mentIoned in Para-6 above, the apphcant prays 

that the lon'b1e Tribunal be pleaied to 

) 	Issue appropriate order(s)/direction(s) to the above 

Respondents to release the retirement benefits 

pension, gratuity (DCRGJ and commutation of 

pension with admissible Interest for delayed 

payment, within such time limit as the Hon'ble 

Tribunal may deem proper; 

4 
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(ii) Issue such order(s)/direction(s) to the Respondent 

No.3 to finalise the disciplinary case pending against 

the applicant within such time limit as the Hon'ble 

Tribunal may deem proper; 

• 	 (iii) Issue such order(s)/direction(s) to the Respondents-i 
U 

and 2 to take appropriate departmental action 

against the Reipondents-3 to 6 for their respective 

irregularities/omissions and commissions in 

violation of the statutory provisions of rules, settled 

principls of law and mandatory provisions of 

government instructions; with fUrther direction that 

suóh departmental actions should be completed 

within such time limit as the Hon'ble Tribunal may 

deem fit and proper; We disciplinary action Is 

warranted under the statutory provisions of the 

around stated  in Para-5.6 above read-with relevant 

facts in the present applicationi 

Issue such order(s)/direction(s) to the Respondents-i 

& 2 to dispose of the Applicant's representations 

dated 01.03.2005 23.03.2005, 19.04.2005 and 

09,05.2005 [Annexures-A/12 to A/is], in accordance 

with relevant government Instructions in Annexure- 

• A/16, within such time limit as the Ho&ble Tribunal 

may, deem proper; and 	• 	

V V 

Award the cost of this application to the apphcant and 

V 	
V 	 - 
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(vi)  Pass such other order(s)/direction(s) as the Hon'ble 

Thbunal may deem fit and proper to render justice to 

the applicant in the circumstances of the case. 

9. INTEIM ORDER, IF ANY PRAYED FOR: 

In the inteiim, the applicant prays that the Respondents may be 

directed to pay provision1 pension to the applicant under the 

provisions of Rule-69 of CCS lPeiisionj Rules-1972. 

10, 	IN THE EVENT OF APPLICATION BEING SENT BY 
REGISTERED POST: 

The applicant declares that the application is filed through his 

• 	advocate. 

• 11. PARTICULARS OF BANK 'DRAFT / POSTAl, ORDER 
• 	FILED IN RESPECT OF THE APPLICATION PEE: 

IndIan Postal Order Number 	: 11 G 388879 

Office of Issue 	 ': hnphal H.P.O - 

Date of Issue 	 : 11-06-2005 

Office of Payment 	 : Guwahati 

12. LIST OF ENCLOSURES: 

Application accompanied by Index in Appendix-A 

ANNEXURE-A/ i to ANNEXURE-A/ 19. 

Indian Postal Order for Rs.50/- for application fee. 

-1 
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• 	 VERIFICATION 

I, Shri Tb Mihar Sixigh, S/ o [Late] Shri Th Gopal 

Singh, aged 60 years, resident of Keisbeinpat Moirang 

Ninthou Leirak, P.O : hnphal HPO [PIN: 795 0011 P.5: 

Imphal West, State: Manipur, do hereby verify that the 

contents of Paras 1 to 12 are true to my personal knowledge 

and belief and that I have not suppressed any  material facts. 

Date 4 k1 
i J 	 Signathre of the applicant 

Place: 

Filed by:-

Advocate 

To 

The Registrar, 
Central Adinmistralive Tribunal, 
Rajgarh Road, Guwahati -781 005. 

-1 
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DEP 	r or Pos 	DJ 
OmcE OF i'I DCTOR POS'I'AL SERVICES 

N ]3-2iTh Manthai Singli 	
datd at h4ia1 th 8/2,2005 

l z 
Mui Th Maniiw Smgli, 5/U (L) Th (iopal mgb. employed a 0/5 (Cash) Irnphit HO, whose date of birth falls on U1/3/lgis (1 Mirch Nrneteen forty five) v 1". . heehy Bowed ro rerhe on s111)erannut1on 

pn8iofl INtm effeci from 2812/200 
.......................... HOWC 

 

his retixeLuclIt bencfiics will be decided as per th rclaut proisio of f' 	the Petison Ru1e. 1972 and the flnaliaijon of the Rule- 14 Discip1ina' case pending int hint 	 ' 

Copies of charge repos should be submitted to all concerned. : 

r 
(Kh Tomha Singh) 

Dy. Spdt of Po1 Offices 
0 	

. 	 Maipur. Jnlp1131-795001 
Copy to: 

1. The Pornasie'rJinphal IO for inionnaon & n/a. 
Lhi Th Mani 	Sins4i ()/(Csh) TmphJ 140. 

3. Budget th,'D Offlc Implial. of. 	. 	4. P/F of the official, 

(Kth niba Sini) 
fly. Supdt of Post 'Offlceg • 	
Manipu r, Iniphal-79500 1. 
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't 	T rF Pc FS:p'fD1A 
oP PC ) 1 Al SI P \'ICIS MA1NIPT JR 

IP IAJ -7O() 

(k 

3h 1Ct(. O/SCcsh) inphi1. 

Tk RiL-1 	p]in.nry c. 	anj thc Ied. Of1ia ha no bccn frnaliied yet. 
dii 'ix 	ü t.w p:vmu i> p 	ioun' bnetjtg only after ttix the 

U t11 I)] llñlUiUy P.li; It Ufi Qt ifujçjjjJ Fçu1-14 east. 

; 	Othc SUon tcr tm; 	twn nd h; pflGrzirY biI.r1Lc will i'x rekaed twon 
atcr 	.ltç t;i. dcsn c t;e Ij 	nrv 

KSH. TCBA S!NH 
T4 3f?JUa 1U 	T3I 
Dy. Suprin'.cnrir;t 'AlPost Officeft  
Mrur Divin, I)h3I-7 05001 

)i i\i3 tho Moj ai jnhou Lek PO 

LL 
(KSH. IOMOA S?PI',n) 

V 3r 	;rq m' 
Dy. Superi nd 	of Po9t Officec 
Manpur Divi.lcin, 11IThid.79,5001 
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The 
with 

following 	oVe.rSeer.s 	have 
immediate 

been posted as detailed foct due 	Lo shorLage of staff. 
Si 
1 

	

of 	LIi 	0ver-, 
f 1. 	Shri POSPINGS 

Th. Mani har Sing h, 
0/,ASp 	vI t  

P05 tivan, Iinpha]. 	H. 0 Sub-On. 
• 2. -Md. 	Eaziur Rabman, 

O/S,ASp 	1 
Postman, Iinha_1,o, 

sub-Dn. 
2 LMd.T.A.Map 

................... 
KUan 

SDIPO 	2' 
Postman, S1ngarne 	Bz 	50 SUb - Dn. 

• 
1. 

I 
... ...-0. Md.h U 	Salam 

SDIPQ 	3 
Postman r  

..-.. -..• 	..-... 	 -...0 

Imphal 	.o. sub-On. 
1. Shri 	K. S .Hangui.. 

SDIPO5 	Ukhrul5uhfTh. 
P o s Liiian, 

'N) 

Ukhruj 
5 1. Shri 	P. P. 

SOl POs 	Kanqpof)j 
Po1:rnan, Imphal 	11.0. 

6 sub- On 

---- SOl POs 	Kakching 	sub'-On 
°2krgB 

1 L is iTuj,, j;f r o.c'dernd tha Lt, 110 S DI PQ/ AS POs will. mako LOrnpOI'ay officiat 	arrangomonL in 0/s cadre as and when the need arises, 

(R. K. B. Singh) 
- 

Copy to: .LLLL)L 	i'05j 	Services 
 
 

Th 	POst.rnas Ler r  
ASP i 

Inipha] 	HO for 	in:[orrnal:j on ; 

 
sUb-DO, 

501 POs 	2 	sub-On, 
.1 nphat for 	i nfor1iition 	and 	n/act:j on, 

n/action 
I rnphal for i iii ormaLjoi' 	and 

• 	4 301 POs 	3 	3ub- Do, I mphel 	for i of Oriva t:ion n/action. and 
5'. SDIP05 Kakching Suh-Dn, 	for inforiiiaUon and 

S DI POs 	KanypçJpj 
n/action 

sub- 	i:or nforiti 	Li. wi 	and 

7. 
3. 

SDIpo 	Uichruj 	Sub--Wi, 	i:o.r 	1 nUorm,t - ]oji 	find 	n/a(:L'j 0/C. 

Sino h) 
:i&tlIke# I).i,rcLc'r 	PosL,1 	Service; •0 
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DFP/L OF p: 515 INI ?' A 1HH 	?ffl;/j\H 	)PJ)'H)1 1 T4 
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Sd! - 

(U. B au tuat wy) 
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I 11-11) Dvo Impi}.al 

Copy to 
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iII) 	siots (0). 

- 3. , ;h,LI ft M.(ft 	s 	0/S ASP 1" Sub DiHun Jiu3af 
Fuziur Rithwou 0/5 ASP 1" Sub I)j\bjc IwpIod 

. P/F )ThUflft 

(U. B isp urn ut u y) 
A (I-P I Sioi Dsvsronn 
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DEPARThN'f OF POSTS :INDIA 
OFFICE OF THE DIRECTOR POSTAL SERVICES 

MANIPUR:IMP}1AL79500 1 

ORDER RELATrNG TO APPOINTMENT OF PREsENThId OFFICER (RULE-14 
(5) ( C) OF CCS ( CC&A) RtJLES,1965 

B-3/ Th Manihar-O/ (Mail) 	
04.06.2003. 

Whereas an Inquiry under Rule-14 of the Central Civil Services (Cia ification, 
Control and Appeal ) Rules, 1965 is being held against Shri Th. Manihar Singh, the then 
0/9 (Mail)Asp 1 Sub Division and now 0/S sorting, Imphal 11.0. 

And whereas the undersigned considered that a presenting officer should be 
appointed to present, on behalf of the undersigned, in support of the articles of charge. 

Now)  therefore )  the undersigned, in exercise of the powers conferred by Sub-Rule 
(5) (c )of the said rule, hereby appoints Ski L. Tiken Singh, SDI- Ukhrul Sub Do. as 
the presenting officer. 

(RKsingh) 
Director Postal Services 

Copy to: 	 Manipur:Imphal..795001 

Shn Th. Manihaj-  Siugh, 0/3 sorting, Imphal H.O. 
Shri L. Tikeii Singh, SDI- Ulchrul (Presenting Officer) 

W. Sudan Singli, SDI- Kangpokpi (Inquiring officer) 
4. Office copy. 

ILI 

tt:c: 

	 nk 

(R.K.B.Singh) 
Dire ctor Postal Services 
Manipur;Jrnphal7950 

el Z146-5, 



DEPARTMENT OF POStS :INDIA 
OFFICE OF THE DIRECTOR POSTAL, SERVICES 

MANIPUR:IMPHAL-795001 

ORDER IJLAT1NG TO APPOINTMENT OF INQUIPJNG AUTIIOPJTY (RULE-14 
(2) OF CCS ( CC&A) RULES,195. 

B-3/ fli. M.nnihar-O/S (Mnil) 
	

04.06.2003. 

Whereas an Iiiquiry under Rule-14 of the Central Civil Services ( Clni3sifica.tiorl, 
Control and Appeal ) Rules, 1965 is being held against Shri Tb. Manihar Sirigh, the then 
0/S (Mail)ASP 1 Sub Divisiotrand now 0/S sorting, Irnphal ILO. 

And whereas the undersigned considered that an Jnquiiy Authority should be 
appointed to inquire into the charges framed aaiust die said Shri Tb, Maniliai'Siiih. 

Now, therefore, the undersigned, in exorcise of the powers conferred by Sub-Rule 
(2) of the said rule, hereby nppoinls Slu - i W. Suden Siugh, SDI- Knngpokpi Sub Dn. as 
the Inquiring Authority to inquire into the charges fiune.d against the said Shri iii. 
Manihnr Siugh, the then 0/S (Mail ) and now 0/S sorling, Ltnphtil HO. 

(RK. B. Sin.gh) 
Director Postal Services 
Manipur:JiipliaI-7950 1 

Copy to: 
I. Shri Tk Munihar Singh, 0/S sorting, implial H.O. 

\---2Shri W.Suden Singli, SDI-Knngpokpi (Inquiring officer) 
Shri L. Tiken Singh, SDI- Ukhnil (Presenting Officer ) 
Offiup copy. 

(7/ 
(RK.B.Sir.gli) 

Director Postal Services 
Manipur:Irriphat-795001 

- 
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Sub: 

- - 	 S  

A 

- 

Imphal, 
2tu June 2005 

RuIe.14 Departmental Inquiry against Shri Th Manthar Singh, Overseer (Mails), 1 Sub Division, Jrnphal 	•[&,Oers Imphal HPO] 

10 

The Inquiry Officer, 
& 

Sub Divisional Inspector of Post Offices, 
KakcFijn Sub Djvjsjon Kakehing. 

L)L1 

Although 1 have been allowed to retire with effect from 28.0,2005, 
thc Rulc-lzi case initiated against me is not yet finalized Because of the 
said reason, T 

have not been allowed pensionery benefits even after the laps 
of 3(Three months from the date of retirement 

2 	
1 do not have any idea as to whether the Inquiry Officer's Repo in 

respcet of the Rule-14 Deparmeial Inquiry conducted by you has already 
been submitted to the appropriate authority. 

3. 	
1 therefore request you kindly to intimate me the date of submission of 

the I.O's reportjn case already submitted. Otheise, reason for its non- 
submssjon may kindly be intimated so that I may be able to pursue the 
inafler for early settlement of my pension ease. 	 S  

With regards 	 S  

Yours truly, 

S..  .JjR-z)4ry7 
,)1tz. 

(Th ManiharSingli) 
Retd. Overseer, 

Imphal HPO. 

—i--  Wr - t -  1111 fflFi -. 1 



DJFARTMNT OF FOSIS: 1J4DIA 
OFFJCIE OF THE JNSPJCT0R OF POST OFHCES: KAKCLBNG 51113 DtVTSJ:)N 

.KAJC.iUNC: 795 103 

Datod 07.06.200 

Manihar Siuh, 
Rttd Ov&ae.eeF, Imphi1 HPO. 
Now ; Kiharnpnt Moirang Ningt.hou Lirnk, 
P0 imphal - 795 QOL 

Sub: Rulc-14 Departmental Inquiry agant Shri '[ii Manfluir Sitigh., ()vermet(Mu.il)., 
1 Sub Diviio., Irni ,hal [&; Ovtwser(Stg), Imphal 1OJ. 

Ref: Your repreenbtion/1etter daled 2 Jwic 2005. 

With reference to your letter cited ubove it is hereby jut im ated thnt the Jnquiry 
Officer's Report in resJ)ect of the Rule-14 Departmental Jnquiry held against you waf3 
submitted to the Supdt of Post Offices, 0/0 the Director Postal Services, Manipur, Imphal 
on 24.12.2004 vide this office Jelter of even number dated 23.12.2004 slong.with all 
relevant records: 

III all) 
irupector of Post Offices, 

Kakching Sub Divialn., 
Kakehing - 795 103 

& 
JNQUJRY OFFICER IN 'Il-[E 

AFOREMENTIONED 
RULE 14 CASE 

fr 

A 
-. 
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7 	 2 

(lOflIfflhlo<I 	 U Ii 	uuiitiity I hr, thii AJ)M I 	U) l)visIoti 1  

,L v() 	Tiit the :,id Sftri U I3uiuitry, the thcti ASPO3, 1 Sub-Du 
irregul€iriy (ippc)IrJtMl one VT) 'tnrnp Vudor ut Temenglotiv , 19,X 

• 	 ttiiy 	iss itarii'n% 	 flt 	Ft 	Ihc, 
i(,1.tVU,it pOURw WI ii ie ot. U1 )• .4I IU Uj) venUor, 'L'unengton, 13. () wlt.Li 
bogaa do wfloIlt8 .i.rid corrnn pcwdutcos to eyri'wnnh t ho ir1t4pcctix1 

• 	 ôrs aud uppoihtd u condidu.1.e o f U OWn C1IOj 	und the 
cover of cOrrUption and ribery,  

(11) 	Tb€t the sadd SIui U Bnutuatnry, the then ASPOs, 1 Sub 
Division did not vmit any of the lyranch post offices in hilly areas 

. .• . 
	 LW,d, d.h1;ant. pii, but. pr op-i 1 1341 inc1 hIA b rrit.teAI. I)(>,UV4 I<ttiiIiliy 

di8rie, for the whole period. of his tnuro as A3PO, 	Rub 
Division.; 

• 	 (iii) That the s4ic1. itri. I) Uommml.nry, the then ASP0, V Sub 
Division also prepared bot,u3 T.A-bills with fküse particuLis f*5 if 
he had visited wvny brunuli post omces while in fwt he did not 

br.nch post oflkei3 as tited' in the &clvo 
I..pELragL.apiaH I . ' • 	 • 	 '• 	 . 	 . • 	 • • 	 •.- ç.: . • 	. 	•: 

Thit'the S1d t3hrl 1)  Dnsu.niathry, ti'e then At3P0B : IP1  Sub 
• Dw.sjon forged the 8iflLt.Jre of one ED-Btff of Kaiinal EDBO 
:uuder GuIrUi.d 5.0 and took out the rreir bill of the ED-S.trff, 
•:whQ was.actuiIy not. p(rfoirning his dut.ie; 

• 	£3u1,, neither the i)irec;tcrr Pottd S'ieo-, Mw.ipur nor tho Chief 
Post Mcwter 0enera1 Shillon.g h€s i.riitwt.ed tiny oction ogtiinst the aboVv 
seriousirregulariti. coxxnnitted by the stdd Sitri U Basurnatary, ASPOs, 
Imphal. Rather, the higher iu tlioritif-,q, are actively helping and 
hirbouring the said Shri U Bouwathry, the then A$POs, Pt Sub 
L)r.iuion, Imphal, and it seems liat. even no action istaker1 by. the 

• 	EuthoritieS concerned to seizeand preerve the dociiLme -ntary evidenc. 
• 	in the above cases. 	 . 	. . ,. 

The urttersined, therefore, submit the following dethiled report to 
your goo(l ofJ3ce for thkii'ig i mmeik.t.o necesery action to book the 
.corrupt(doffl))T%%nIdur 1:iv'. Thf,  d.ytkIiiTI oF4',rc,tlI4 1irotiIarit v n4 
o.iiiriitti. by Mtrl U I )iwi ;n,I n y  t } 	I n.i ANrSI I 	i pdt of POMI. (.)fti;r )  
1' 4ub I)1v:113J.oll, lxnpb.al n.ru ns u rider: 	 I  

• 	(1) Slid. U I3niu in l.nry, wh to worHn n f\ot.t. Sn pnit. of Pwi. (1)1c9, 
I Sub Divio 	npl 	d n 	1jd from September 1999 to 

• 	• 	•. 	. 
 

hr1 sA t: (.,A.k 2004, i11 tulnI,Iy i -4uod (In (i itiI,.:i q tdi-.-i - for  

-_ - 	.. 	••• 	• 	..• 
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who 	.l:ridy dcci: Afler ii iin tho I:rnnifor-  order of the deicl 

	

I ;tn 'hA I I I )hI )y it s iN l l  if )  , J;t Hmin n rrmi, I m  n pnirit t,d 	nrw 
I 4 U U 	Ikq ~ j lh l ,tfl 	i 	J ?I II 	iii VV IIIS U ( 	I A If)d I y 	Ii u I 	I 

por;oIL 	hrI. U I 	uui'thiry wti cI1fl.rf) 31mtoU (Uldor Ru1 I'1 of 
CCS(CCA)Ru.1613 1955 for the said serious irreuIarit.y by Shri 0 
Ninau, the then Dircj.or Postal Services, NLanipur. But, after Shri 
0Nijauw3 t tnsfcj-r -xi ou.t irooi. Mxnipur, th 1Rul-l4 CCU5O • 

	

	 tgainst Shri U J3aurnatary, ABBtt Supdt of Post Offic was 
hushed up by Sin-i M C Das, Supclt of Post Offices who was the 

• 	 Inquiry Offloer in. the case. Without making proper inquiry and with:out 'i yznç the euu.nc vi.detices, Shri M C Des, Supdt of 
Post Offiue orkclude(1 the CU(jUIry a 'CliarBes not pruvid'. Shri R 
K Bi?sWUiej1ii Singh 1  the then. Director Postal 8ervice, Manipur 
e10 withbut app1yin his mmd acquitted Shri U 	urnatary of 
the ébx, pe1ap for seine other consileratioris. The Post. 

• 	 Mastrjr Oen*3r€Al, N.E.CircJ3, 311iU0r19 who ought to havr, rwiowod 
the case y  did not thie any intereit in tU case, and conBequently, 
S]jritJ Basurnatary, Astt Supdt of Post Offlces, Imphal is free 
rnaxj oftidojrg  c seriou Irrogulnrity 

(2) 'Skii U Baurnato.ry also mod', Irrogu lar eIppeixirit ti the post. of EDDA/ E [)M( [Extri Upii rt rn vn L I Delivery At/ Exti 
Deprticntal Meil Cairierj at 3Ian EDI3O IExtrn DtpartmeijLd 
I3ranch Post OUcej, and 111 uIiirgo Rheot issued by Shri 0 Ninan, 
the then Director Postal Services, Manipur also included this 
serious h.regularity. But, this clia-rge was also hushed up by the • 	 Inquiry Officer Shri M C Das, Supdt of Post Offices and in close 

• 	 collhjratjoxi.wjtki Shri R K Biswanatji Singh, the thm r.m-tor 
•Potaj. Services;Mnjt)tu•, SIni• U B*surnatary wait fully ftcquit.ted 
from this chu'ge a.Iso. The Post Master General, Stlillongwhow 
duty bound to rcvi,w such wrong dociion5 did not look into the 
matter at all for the re-kwouS be-st. ktwwn to him. 

(3). 3hri U Bwutn at.ax-y, while workitig as Astt updt of Poet OUic'e, • 

	

	 Sub I)ivh-iiori, Jinplxal WflM i1s() identified cs Suhaiditry Offenthtr 
• in a fraud •cue related to [jin Sub Pest Office. But, u sheet wi thMRed -i)uiI. ',}jj t3 13asun alary, Asst t Rupclt. of Post 
()fuicos liII lo; 	2001. J!wvr jUHt. fo r eyowMh, Shri M C Du,.Uie Uu;u Supdl. of I'0t51. OJilces iW4u ,c1 a dfocUv, and vuo char9 ">- 6 -bCX.t witti a pre•motive t. 	escape route to Shri. U 
Basuniatary, ASPO, Impha.1. It is also heard that the documents 

• 	related to the ease have dxe.ady leeri dtroye by Shxi U 
• 	 Basurnatary Solon ho i workii as Astt Supc3t of Post Offio 

• (HQ) in the 0/ o the Dirctor Poi:l Services, hnphal where the 
docwxent; W(flC eIZtd )i1d kept.. It is prtuieti.t to mention here 

• tho1hovn,i r)Mtc 	n 1\'1t I iAAp(lI 	f Pt. Offlco!4 (HO) in 1.110 O/o 

• 	
• __ 



tIe i)trector }•'otni ervice hn phn I wift the fu.lty k owl lf) of the 
(.Hrif Pont. MjImf 	lomtl ed , I 	iIIri 	tltnt 1Iu' ii 14rimmininry In 
iuvoIvtd in the I,nLn Iii OLld CJCi UM SUIlaidialy Ol(1.dt:r, Thus 
the 

 
010 the Chief Poi. M1.Mf er 0 ei.i.er.1, Sh.fllon.g helps the 

offen.ders find corrupted. offlcitils in all possible ways. 

1) Shri J B umitary, while worli.ng R3 Asst.t Su.pclt of Post. Offico, 
Pt Sub Dvi8ion, Imphul durinc, the period from September 1999 to 
Maid -i 2004, had nut visie1 any of the Br€eh Post Oface3 for the 
purpose of annual inspection Init wos coUeeting the Brnoh Oflico 
document.s titrougli the oerseeii attached to his sub division. 
1311t; despite, the fic1 tluit. the o'Jerseeli3 t1iene1ves had eonplaiiie'd 
about lhi fict. to 111f) 111(11 l)i.re;t or I ostid Services, Mnipur (U3 
well es the Chiefpoa ME%t.er Gerier*.il cud Pont Master General, 
N.J.Circ1e, 

 
'311ji'long, no #i ut iw I ni h 	t;;1e-ir ieint, SI tn U 

3irxri.tt-y for mu%niojug Almm i mp oco or, reporIr without 
viuit±rig the branch uffioe and for thawing false TraveIlin 
ALlowance BiJ.is and for submitting fictitious tour diaries during the 
penodliom Septomhr 1999 to March2004 

5) ShriU Baswnathry forged the sigrrnturt, of ono Extra 
Dejaitnnn.tai.fJ1nii Carrier I )MC ot Kaimai Branch Post ()fflce 
uruler Gulartiiel Sub Pott. CILce eked took aWay a Idil amounting to 

filter the L1)MC, Krdnt (II 131>0 loft the job allot heinç 
arrested by 	itl c;ritieetjoc with ii social ctiities. f\lt.houghi 
this fad: wot r i)r1e( by I 1W, n itdoi aiytc;d to 1) in Dirml or 1t 1 
Services >  Mnipur in Jn.nunry 200, rio action boUl. to trace out. 
and seize the rolovert payruent VULAWINS from t110 euc:ht office €uid 
to verify tilO 	t.in.WOi1OOk UI I to iii ultot Iws been U1t1ftlJXl yet. 

() Shri Xi .B: tijj et.o:ry 4 I3c) creel d 	iut of Ext.ro L'cpartm ental 
Stam p Vendor at 'I wnonsilon 	b Poi t Office by showing bogus 
statisU.c and appointed a <;an(hdatc of his own choice On ersorial 

iteret Although there were orders issu.el for abolition of various 
stamp vender posts in many offlces where there is actual work for 
ED-St.w:u.p•s Vendors, the post of ED-Stamp Vendor at Tarnenglong 
Sub Poi OlTh;e we s I oft 1,111t,ol.1 (jifod I iy the Dir octc-,r Post a I Services, 
Marupur as well as Chief Pot Master Generci, SliWong for the 
IOa;sOfls boi31, hiiowxi to 1.1 lom. No propcn oii uiry 114,u boeu niad•, an 
to how Ihic.) uk Qf rl 4)I p vr ic h,r wn r; ctntc>ct vvjthc,i.i t srprc7vn I 

	

ironi. tIio Cliiof Porrt Mn cr or (iou 	1, 1 ii.hlong nit ci }]OVV um. J)oM t. is 
retaitc)dvvilhou I 1° t)}.:oi i utk;t it jot i sm iet.in fl MR U &e eon:i p tte_i it 
n.utlt)Irity 

(7) S1ir U I31.--isi.iui nt.nry n1mo mil I un it tU(i 1(1150 si.alisti(:5 tot Op0nfl(J of 
FU1. Txtrtu Depei'trn (!it(\1 Brei id Pnsi Offrc.:e within Cnnt rtti 

Jul 
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i\riouiturat.UT.vrity omplox 1t. 1.rt3o1xxba \ItLe nonr 
flEtJ, VVhexl ti1CtO i E11(I\' ()JI(, M).-Branuh P()$t. (Jf ice just, at. 

r)tfli)& 	 It. 1.11c 	 of CI nutu1 Ar icu1t.ur1 University 

Complox, 11 W pot tw,f;ut to in c 	i. ioro 1.}utl 1roiscn0bu JJ() hall  
no work at all for its own retention, but by submitting false 
sto.tistio, tlilu Bxinch PUBL C)Jiiee i also tiuec1. TAXI w1dUtiot,., 

• • 	: 	 opening of or1rn.orq)  $renoli Pol. ()F15co wtthin the cnmpc)un(t of 
Centr1 Agri:cuIturi1 Uii.i Y.vity complex just withiti I (One) 
kilometer rathus is not only u11juUed, hut totUy ghist the 
norm3precrThed. by the l'otei f)rportnJ cnt for opening of EDJ3Oii 

• 	 which c1euIy nv dicthuice between two poet offices in piwn are-a 
hou1cI bc,  a.ore thim 3 (fliiee) kiIuter, T1u, Sini U 

T3cMuin itwy WaS 1.1 istru:ni etital iii U 10 01)  011ifl of CentriJ 
• 	 Agdculhir1 Unive-rst.y BPO by Bu.)mitiui fitle LaUsUcB. But, no 

aclion is taken agaLni. Shri U Bumatury depite a Learn of 
othocr deputF3d by ShriT P Srivnm, the then PW), N.ECircie,. 
Shillong roado timt. v'if.citon of the loc&iori of BPOs sometimes 
in the month of Septcunbcr 2003. 

(8) After getling the oidr for opeiiii g of the DI3OIExtra 
De-parLunenthi Brnuh Pcmt '1ice) at (enLrai Jricu11uniiI 
lJrivisi.ty coiuplex iti Ilte ineaih of Jenuary 2003, the Branch 
PoetOflice woi 'fmy hoivn ar.,  opno with effect from Jnnuary 
2003, but.in fact. the office wie opened after n ore Lhtn i(Four) 
mouths. Further, altiwuh the office wj-u5 openel with 2(Two) staIl 

• t.ahhiiun;ent. nRn:ioly .otic,Urineii Post Mroter G1D9-BPM1 and on(- 
• Dchvery A ,:itjAMai1 Cirri 	t(il i1\ MC1 by m-cUepioyinc;nt of 

posts from 501.10) other rn;}i poM. offices, the post of Delivery 
• Agetit©Moil Cerri:et ODf) DVM() w's o hnIihed. n1 relurneci to 
its parent office ie. New l'eU on g Ei)90 ii uUer 'fcuuci 3.0 at Clue 
• nstaace of Shri U Bmauwcamy on pci uwn4Il interests. For this 
irregular bo1ition, no sanctipr from thin Chief Po3t maitur  

• 	 (iriI Shil.lctn hns i(OT) nbt Wricul, Sii 	OIIIcOTH U). the Office 
Of 1hUi L)ir;t (0 	',til 5CV(:( 	11(11d10S 05 viehi flt3 	the ()ff(;() of 

the C-hint Post f\i slnr (riro , Pjh loI1f ms hnrulu in clove wit ) 

ShIn. U Besuin 	uIy, no oct sin k i nitintod. ogainst Slim-i U 
]co001 y AusU. So pdt. of NO Ofliues, lw ploil lw the very 

ri>ii iir( O.1OII ticiu (;O1T'I Oil Ii 0(1 by hit ti 

(9) 	u'i ) Doni.l ul oll. fi ry , "vi tie v.fl)ri'.iTl 11i3 Aiutt ftupdt of Post 	JUcns, 

Id Sub Division, j in pb cd -'v f thy 	ltirni for a i)flge friud CEtSO to 

tule pioc;c kit, CI.'PF Colilp 	•rt) 	> 	(_)k(:F) 

b1pini C)flO 	t1O flFJTnfl ulit'i icr ci 1}i tclrio nnnisly Shn 'Fh flinc.l 

'iocr Sir ;it, NSA fHt  1 0 it,  LMNAiva s.o. Shr tiu Billod 

• .KuLikOU jitt-tX /t:1t lOt t il$0 (it1 :(t I () ho l sit t Had Pest Office 

oiler the dci (shoe of I 110 hoWl 01111 'O1 cii\J01i lull Cilopem-Ot: Oil. IC) 

• 	. 



/ 	
to. .1:o it 	1 1 0111, Wn.1d owu 	ho ii 

t (tr t;f1tobp- 	 U I 
I 	 I 	31 10 111 s4 V1 I.i I i 0 1. 	I LI 	 1 	L 	a 	all I 	i ill 	I 	II I 	I Ii LI I 01; 

	

I l(OiI I nit 'Hi t.Hi 	I K 	Th 	1, '(V4 

Ai ; ftui; in. p 	 i.h c 0111101 W &th 01 Wj }.y idio iJi 
d<,d.naiiUd Lin( .d1y by ir,11111iOlIP, 11 	<Iicd ("WIM-An Ijiffi. br, lt 
'r.r::oi.tJy i'. ft b port in r ii. 1 u 	(fl 	i:j I cro 

 
that the very idoi to 

'.'• 	o. uocU:n c;c:ri iIj;olo 11 id 	I I to 	ry1 	i;jfl 	M TEl ut€tUy ill 
1!VW3 tho brai.ti work of Sixi U i,3uinatw- y, Att Supcil. of Post 
Cfficc, .ImphiJ.. ineo thom wmi (The rc10tioii hotwocn Shri R K 
B'viii,t'3 	i.fl)'l, i liC t 11(T) )'E:o1 O F'Otl.fl 	rneen Mnnipur ixid 
Sat i U l3uuuaa.vry Aott So Hi of Pooh Of.e, IYI Sub DivisiuLl, 

no Etotiol -1.'ru to kci I by n.iiy o u1iioiiy 101 gettuc a son(1 
£x;l1CLd OpiiJjoJ..1 Ott tile 	LIiO ii tetti 	tIlI).enS' of Sun 'lb E3biod 
kui'nur S3nb froij,i il.io i1.;it, Mo.Uoi )3ourd. Shri Tit I3inud Kua. -lal.  

' ) j'iCJ).r }fce ' h igi'i b'ri'el 
U;a Bou::d, iiu1i.rit, 1 to b 	 t.dpolit;y liko All 1xidia 

IlL tao of Modieol So0, J'I.,v Dt;1lj' to ovoil c_i mjiip of 
• 	 .11 .r iom by 	opo rim ortl.n I UI I 	i cic cc i k 	Si 	I TIc 13 ii lOti Ki mlo r Sli iI 

But no 130011 Utwt hri boon Hii iitI.r;.cl Oy orty 	itltoi - ity iiic1udin 
tie ChIf'Pot Ma.ttn (3ca wi 	fl E'.Cii ole, Sililk 	and Shri U 
i$asi.unat.iry. A33i:t Supd.t of Post (TU3c 	huphed ii givcu free hand. 
to deal all 'tiiese C3CS for poi- sonil g LU3i1S. 

Ti Iit (I.: ii:'ijuni L<Iy fl.0 l c_li i . I 01 	)O1'1 ti.k ett goin t 3% U Basuluarry 
fur c.dI iie itbo'ic jIl - 	UlFlr)t'jui-t ('ii id 'II o: lUkbo -r f\UihOti tie1 at SbiJ.long ore 
a1io not, at till 1)0 l.ltord to I c1io Vuli UI L 0 	1 	c_or : s ttd, or aeLic;c 	an 
(0C1Lipt0U I.ijc_ 	Thri MstcUocb ( 1,dndnrl Dt 	the I heii Su.pdt of Poi. 

InaQuylanu iiir.cuiS JVVCfl.VOd I It OWn y contupt W 1)rt.ICe, aUc1 
the 11i4;lien a.utiloI tie t.it '51 JUMN, rdhoi.iglr fully krio -WAy the co tupi t;d. 

1(110011 Of Sly MoW to h (Ahmidr n l)oo did riot lnkr, orty nr1iii to ()HI 
Iliil t:l.)1LIO):' c.IH)(d111cII:(,1111 i'iili:i, 	JIIO tI'tiok 	it 1 	 c.:oiuuiilt.d by 
Si,lrL MaWio,l'j (l.c(-,lidtO 1)O, Iii'; l.iioti Suttl 	FPoI ()iI'b 	hpho1 oi o 
1,1 00 

(.1) Shri IVftid,Icoh cThnit.drr-c IM, BUINYof Pont. t)i15c;e 1  liupIlll luw;eIi 
has not vi.it.cd twy }3 r tic_h jIEic;c during the 1wt. 2(Two) ycrs onil 
shownug the ii iipo0iJco I OC  iii riu1 i pul. OflICm by MOONg tho 

rw.c_l:l, (?Ucc_ cj  Eyr 11 inc_i its IJ 	1) .i,cl ii to c)v r 	oc_rs oJ the m;i h 
tivisions. J\I. his jour-  dinros ire tot.ii1y huguo (lulci Ito is not 
OLlIii'Ui lilt i 	ii 0 1 HIll 'C 	ICC I 	t, 1.110 liKii,I) ui lii 	('5 i lot' ldoit Mni or 
(:11)110101 	1. 	. ( irc;tc,, SI 1OWN, For 1110 11101 01.1.0 

(2) 5,ij"i Modhob YI1OiiiJI'J'l I .010 SIt FIJI of No Ot1jotc 1  hiiiplmni even 
'oc :rwt viiit. the Sub lost VAhCCS for bispcc_tioii Purpose Ofld 
1.0(1 	b 	 lii i ;i 	w;kocl 	1 (:0 toy 15 lot 1 1 t.;uJi cLi to 	il lal 
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lot' G, ?mp1ctq! lito iL.lIq;(iou ol thej.' Uicos i!vvu Ilict t3uI:lott. 
J 	 t 	" 

Miht Qf Vfio 11, 1 A 1.) Pct ()Hu 	i 10 tl<1 oi 0. 1 rnnm 
fl1.[wiL11 hg} iwI.y 	3 	k 	tO I) in 	Io ub othce recc)r(h 1.0: 

r;p,rl 'I tO 	 ))Pip ( 1(c( it 	I MLiI) PO3 1, ( 4Iico 	not 
 1 1 ti I 4 n 	1 4 	1 I 11 I, I 'i,t 	)f1iii 

tiuvvi11.irg to c fir) y litu t 	rirUM 1 

(3) $hri. Madi & O.tijInCirti 01173, u u.I1. oF 1it. 0I11uo4 , hi p1 wl 1 .13 

• stayw.g in the VIP-Suite of Depart.mentel 1nspectio. Quarter for 
the 1at '2(Two) y:nri Wit hu1 pilyhy, cy .  in1 (jk;O1 iC; (:hflrO ctc. 
He 

 
OC(',UP -i(,-b one of the ordinu'y 9uit 	iiuA wltea Ui VIP *uite 

i required for higher officers visiting IrniaL Ot.herwiMe, Shri 
Madhab ChFwd.ra Diiij i eroyixIp iii 1iu V1P-Suitt of the 
.Dcpwt:tii(tn1ii1 J1i;Mp(.(;t Ut) c  i ti I..'u th, tig with Itifi wife with all 
fa;iliUe without. p€iyiuç any (:tirc for the 1at 2fTwo)  years. 

• Ev. 1:1)0 prico of the 11'0-Wu3 cyliridor' r>quired for cuokin hits 
Iac-ult5 i5 oh.rged. nndc.r 'Contir..gonoy oxperue' u.ncie'r o1flo 
expenses. Although the dpar1.rxicuthl normB does not allow a 

• 	eparat..cwe-takr for Dep&thi euthi TnpecUoxi Quaxtera 1iaviiIp 
• area ies than 2001) t.ft one pert1ime cire thhc.er i (rop1oyPA1 
through-out the month on 'contingency expensis '  to cook the food 

• of Shri V[i.dhab Chaudra Dm4. it i pr1ir1ent to xatiation here that 
thiu1ar t.rttiwe c€re tkr;r ui eilclWOd to.coril.iriue onothce 
a. peiises by succeive officers iii Manipur Poethi DMsioix by 
'io1at'Lrig the p're.t(;r'ibed (iepkirtme'nt..al nr.u. 	• • 

(1) Afthougii Slur'i MacIhab Choxidreu J)cii, Supdt of P091 Oflice, Imph'ii 
does riot utilize the 'Departmeutu1 Inspection Van for inspection 
)Uxpose, he is happily utjIiii)k the viIi,ic10 for his family journey. 

T'ho )- lr4pr(1ic)n 'vai. i; t,tke'ri 1, iii ).imn otc7wn. 3 .te1anr (in Aa.ni. 
ii 1•0 pCn'llUrl('.) I i U t'pr) 	an ci. tO V1Bi.t his r cl..at_ivci ill 

&ro'u.rid Gilo]:i.ktr, as tuld wiiri Siii:i MuWi&1i Chardra D&s 'VLMIt8 
S FI.'LIIOIi , ioi 11t.Mt id ifl g 1.1 i( (,i'.ii C; te I 4\f('i. 1X1.eetii1g1) o J.tn ol. once in 
every th.re.o ntoul'iiii, •A deti Id enqi iry with Shri Tok BahRdur,  

of the ix ptct.ioxi Van will rovoil the detaiI of eX(;luiVe 
rniuse of i.npeet:ion van for perouc1 purposob by Shri Mud.hn,b 

• Chandj'a T)ai Supdt of Po;l. OffLc;, rtn pkLai. 

() 'flie Brarob Post ,Mu3ter of Ch.repur f3rnnch F'ost (.)Ujcr) unc,ter 
\!:kr]gjLr. lU.I) p')3 t O,Jc;( c 	.' it u.ric;c1 65(Sixty iiv) ye'ru, 'l')Ut 
Shri tVf&;Uiab Cliu'.ithtu 1.)w, nfter UA U}  i I 1P, fA penoiial deal with 1 the 
ocied,., 

 
11eu3 not ic uc.ct t,ho 0.i9ctIFlrp,o order to the otliothi for a, long 

period. The Perconal File of the official is kept in the person.al 
•cu,st6dy of Slid MadloW Cltwidu&i Du, Shii Mudhiab Clianchra Das 
has 	i.n tIiej,iab,it. of •1jcuidin over tlic flleq to the concerned 
3eOtion,s with 	c;k fii ted not/ i ust. ni cijons. By this practice, Shni, 



00 

H lri I 'IfIll 11,iv 	h,j tuJf f'ni H 1.1 	rifpons1hWty uid 
makes the puo.r aubordhimn doaixg mmmAt out for the 
e!y/itodwi Mr w1.hh 	Mu11} Cl indic 	iK &oiially 

r.po,r1bie. 	. . 

(() Sli.ri.XvlaclJiob (2Ju'.:ndr f 	 1 	prsorj file for 1.Ji 
Drcnoh. lost.. £V1t4toT of 'Kuiubi Pi ildiri 13raxicli POBL Iiico under 
Churw'hndpur P091 0UJ c'wit1i oU f;ito documont such ai 
baok-thtted. cEmployment Excharie hat', ck-chtted PoliCe 
Vcriflc;aticm ciw. Sixii Mdhoh ( 	1rnDi 1ia done this serious 
irrcgu1wi1.y for pt.o,rin.1 çoin, alld t ho fnlsifiontiou of  
records vvm3 d.onc ju sf. to rep,u 1Frjzo I e B VCF3 of Ui irreuiar1y 

.1?PUiflted Candi(jLto im I3xiij:ic;I i PuI. Miutur of Ki.tmbi Pu.klixi 
i3?:c1rioii 1c;f ()ffj ç  

• . 	(7) S.hri 	iob Cl ,ndr€ DOR rogi1iric. the orvior of one Mci. 
Jafluladdin Kiwn au Branch Po3L M;u3tor at truri Ahanbi Brw.ch 
P05t OJlic under Liloug SO i.uir.ler a. InoT3t irrgaI.rrnwnor, 
f3 ho gb th.0 op point rn mt Wl-.1 ' fo u n ci ureguiar by the tlien 
l)irLtt x PuthI 	tm, ?Jwiur For 1 hu x 	ori t1ut B th 
3(1 hi w) 0m Wd.si 	(fl c' Iby ii , Eruployni nt 
Tho&ht&Lhc1oncd to the sauo fuxuiiy of Md Ja11Iuddm Khaxtwho 
i :t1ieowx son. of J:e exMumh. Pos3t Matet of the of)1ceç Shi 
Mllh C-haiid.rn. Doi i ji.iinrizod. I ho o,pj)oili.tinorU. for 1)erion1i 
gains hy ju,ri: o .cea1jn the dc6r5ion of the then Director Pàttth 
Scrvio, which i 

 
avajlabk, iii win.r other file. A detiiied enquiry 

reveal the proce rloue by the oai:lier Director l'ota1 3ervice8 
on this type of in'egulru -  puovii,onrd nppoi.rit.ment cse, 

Shri M,dhib Chondret Do , Snpdi. of Post. Offices, itn phal himieIf 
procunxl 1. frO31-1 L-in.pioyin.enI, Excliax)gn Card in repfct of a 
provxoiudiy u ij JOIXJ frx1 13 r w i ;}) I ti. M)I or of P'ur 	r 	Br u fl cli 
Po.t OIlloo for reu 11.1 	iJ, Ii ic so vic;eii Of tjie c&ui Wciat.v, nco thy, 
scrutix.ty in the file by the deti.11np, 	isUwt showed that the 

• 	 provsioaally appointed cwI(hci1.te wai in.eIi -ibIe for uippointment 
for the reason ii tifi. he w s nol. h ;tvi ii Valid Employment. 
Reputrctaon €03 on the Lm;t. d40O of receipt of apy))icAtiori. 

31iri. MorUi.o h C' ii rid_rn I )u 	1 	fI t. of Po0t, ( )lTic;oi, , Irtphiii W.d not 
take any net,wn UjI mMut. the immy kirly uppoixiteci QD3BPM of 
Yw.ripok Tuhi ial 3.O €.i •ouh 1JAO GDIPOs concoi ncxl reported tiLat. 
the EDBOs in tunctionLug in the vu 3.eueo of EDMC and the BPM 
is the resident of some other village. At 1_he same tiruo,Shrj 
Madhab ChaL:ulmn l)s, •iriuuhiirJy iisud r&gi_dar tppointinnt 
Ovlcvi to 0) Oti\' 13PM, (W.holl ç',h. Ii 10 vm(Ijdot(-q hnvo not fjiken. up 
ICii (lOnOC II I tI tO pur t vii o 	mm (1 tn 0 • COttIti tic) ii for 

b 

5*F5 
 •T - 	-- 	- 



- 	 - 	
.  

I  

7 

Thuu, 11,10 irregu1E(riue 3  co.rnni.lt (j by the Ocers ifico Shri 
ba3u -111 al.ary, the then 1\ if.I S'i pd I f Flofit Cffllc", PIt Sub Divjo 
1.wp!wl Ltxjd Th.ri lVlodlinIj (1 Iwi(Ii . 1.)wi, tl.io tiwu 86pdL of i'ott 
Oiice, bnpIwI !iavr heri cQnd.ont'xj by tho highor it1ioritie tt 
Ciroli Offio, ShiU,or, At the same time, a poor official lik nie;*hb 
was discharging his duties willi utmost iiicerity 8nd devuUori has bu h.ri.. 	'with. J.üro (ilnre? on 1.1w bfMifl of 1a1t3 report; 8nd the dicipliny caio i riot. yet f1nahizx1 although, th I.O' report in the 
1u1e.-li 	w 	tij in 1.l h_st week of Deoezj.ibcir 2004. Tie 
Ufldersj,ej has been iillowexi to retire without tinalizin€ the 
diciplinnry oase. No pensionery benefit has been allowed to the 
undersitied on the groutid ttwt the (11c;ipliI1L1-ty case is not finalized just to make -un(itio.hFirntnnt.. 

The 

 

Unde.rf3igrled therefore recjuct your good office for kind 
ifltorvrjrition anti 'I nrnedi4te noceary action for taking Buitahie 
act on goinst the seriow irrgu1a.rjji cornmittl3d•by Slid, U 
'Ony3urmAlAry, tho 1,h.eii AU. 3updt Of Iknit, Offlcef, V 13u b l)ii1or, 
Imphal and Shri Madhab Chandra Das, the then Bupdt of Post 
O1Iice, Ithpb..ui, and aho to slop the uxkdUt 	thnt aused,t the underu1gt 	by iluaflzwg I he fnJru disciphniry iso pondixig, 

'Jl1aiii.o.rig  
r' 	

¼ 	r 

Yours ftully, Dated'-: 01t M.arch 2005  
• - 	 1. 	 ,'. 	/. 

Place: Jrnphai 
 - 	

(Th. Mwlliar Singh) 
- 	 Ov3rsoer (iiJ) -. .- 	- 	

' 	 (RrUredw.J281Q2,O3) 
- - 	 1mphIH.P.O 

Copy  
Director General (Post}, Dak Bhawan, New Delhi - 110 

• 	001 for information and necessary action. 
2. The Chief Post Mnster (3eneriJ, N.E.-Circl.e, Shi11on - 793 • - 	. 00 1 for infurm,,,ijon nd neconcw-y aotiorti 

('ihi. M,injlj,ar Sinch) 
Ovl3rseer (Mails) 

• 	 (Rotiredw.e.f28.02..05) - 	- 	... 	 - 	
-'-•, 	 1.P,0 
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• LTh.j 

D 	-s -tor C4Cr1e1 
Ttnt of PQ8t 

hyn 	nad Mag 
Ni 	1)1 

Inteti(na1 Inaking ab.tlormal delay in 
In pynnt 	

-  pension 
and other pno 	efjt 

• by the - PQstal authorities oMipu an pcsta1 	i3tot 	nd b1'ghr 
• 

 
of Circle off Los Shiflorg 

nd 	-pvcente 
sithaton In the 	 i1y, 	. 

• ii) Xn the othG r hand providing udtie 
poteotjos-  an 	vour to 

• 	 •  

tko then Aos L3t 	 and no 
as -e 	t Izpha1 by  

aaaeo 
• tranamctions and non holding O: impaz1dA 
• 

 
vigilOn .cs Qr2quiry , and taking 
aat.on by the higher authoritle s,cig  
Ci1 	 ete, 

cted 

- with dt'a reg'ards. most hwnbly 
b 	t 	bri 	t 	ti).lwin.g hazt bct  3  9 or your 
Jind I?eronj p rua1 and 	 aotion as your honour 

• 	 . propr eo that t M. poor applicant Its not pt t0 
£uthr undue hardhip, in humiliation and mode the py 
O ; h 	tratn'ert in the harida of aupo,,jok oer 	z 

a 	i-ther prayed that an . . 	ie 113.9h i  power 	1n-j 
v kindly to odird t 4n ueith the 

api sode vividly and to awad examp1ry 	punjhinent to the 
• 

 
auilty Off i o'-~ ra tho am behind the aeen to fonae a 
hatcng oC th t4 	 e Conspi racy to get themselVes ecap3d f rom  

of  Diocp11riary action inLtLted under Ru  e-24 , of Cc$ 
Rules and OthsZ a'tion for dirwt invot eunt in vou 

irLtnE11 caseq iflo1wing Violation of 	Dorrtrta1 R]i 

That Si 	the poor appUcant joined in the M3nj Po&.1 
ttivision an Postn in the Ya ar 1966 and retjrd on  

28.02.io20o$ in the 0/S Cadre, T)zi to 
tvan-parent conduct and io'tiority in eerce r waa pronoted 

• to 0/3 cad 	in t 	ai 1981 	nd sinoe then I have 1r 
• 	 • ntin.ujnf 	in the 	$4m.1118 Cadra 

•: ; 

	 Contd/ 

Alwb 



	

. .. ; 	., 	. 

- ,/• 	 2 	 is :h 	o ct hkand .:. - 	• 	 to 	fljL1 Lbat one 
T 	ccrtro1Uc! n o!fcz' :th the ccpc:L ty i : 

' -Mvidllon in the year 	 Xtijr 
à 	was oti 

-Mgulari 	iUC1t'! 	 ictoa 
ha , Senior 
y 

&uprot 	wi rfilthy 	 're 
t:' 	 r1J 	

ry L n-happirvsS C'Wp: • 	 F 	

: 
ttcz and 

r1larly b4e to cx 
Va 

un 
• 	

th. i"onai rjotl Ce of yo 

• 	 •. 	
1 very he is  rt 

rttng Of 	 that • 	: 

-u .::h 	hy 	
r I • 	

I in 	thu..
rVICO 

 

	

n 	 nd • 	 }j 	
th 	ii I 	cjh tVu 	o th • 	 -:1 cr-- tt ng otr r 	roluc:tj ii itc.:•i• ti.;:' 

• •- 	 • 	 &ç.cj i 

• 	• 	 • 	:• 

•v the wo 	Uhl 	
ii wh•. •a C h, 	 Ot U. Basumatary 

•1 

£ti, irch tooi th 
c:1y brut 	 to mrt 	that :c d rllv in th? 0/3 cl&dm  : •: 	 t PPz-ttman cc by th 	fl zctjr o }ot 	 •ii1bY 	&-Using hiz oa:i pa 

• 	 iin, prior 	 or oIi 
i. t 	: 	 Urd-r 	i 

ct-j>' 	 . 	i•• 	. of 

my

:' 	• 

I 	)L1 that th 	o th 
to a lQr eadreiik ptm 

pct 	Mj 3• 	S1tht 



	

. 	... 	 . 	.. 	 - 
.-.., 	 '. 	 . 	 . . 	 - 	 .. 	

' ••:• 
\J 

y 	 t 
1  2 

c-j Th:ttiraL 1- b 	 an 1pp2 t o J 	
j £t)D 	 4rjath 	th; Uov 

 
vIcious o  arbitrary nc ( 	

tir 	 by t1m1y  I t I " o 
th 	

quh 	d I J_ 	&r 	 d j y th c/ 

C 	Ti Sir It 	 nor .1 Painful and I o 	n9 to rz nt 
.lt ç v.thr 	j U4 	 the MPo 	•was £oun3 re d 

G Nillan for CorrrnLtting Vru 12 cLifl U-QC 	td Tii10 juc.ging the tojj 	Q 
c( chr2ut 

 
wjq a}a I 	 z 	 A 	 lj 

h 	 :i: 	h1 that thc" 	jj; (nc - ncc2 Ity 	 'rK 4 o bo 
, 	 Vi$it3 tc Brc Post oUic dur.rg ILthU 	 tj0 h2 

 

	

In order to avold 	riu 
C 'Zov 	 bo 	karles 	 PhYsIcal 

H 	 Q v I al I y h3 altrrd O 	 p1e, to- away 1,41V 
op? ':'2 ixj 	 yIr}q tit h 	ud LJ14z 	4 "a diarteq to xtct: ..y any 

QfCJ 	 A'TO 	S1 ;!mry 'a 	y ? 	 -ar 	 t rcr Id o good iit pt1 

	

it ny 	 th 
' 	rP= IldI by  4 	t¼k1a th 	roon c7'pt 	f 

	

1otir 	ivt 

uc ko then 	!rn-cht Ofl .i I eq lg non ,  stthm 	of di 
th 	 frz 	hi'j jorC,ai 

JO r ar 	 ae ayr of playing 	h buhe 4 	 yn.t t etxy tile evidences b whh b 

	

o 't 	 d t h cha rga eh-ct uri2c' 	1-  
14 tL 

	

 

any 	 uld cc'io 
t 	 ti 

o r 	Zr 	 W 
Li 	cp r' .t t°h 	i U 	uri ry 

ro 	 of - 	• 	 t0 1 	 c 
r 	113 ) v 	 cr 412o2 'rf-r P9gU, 	te 

T ht a p, p c -  

In ti 0 G 4 vi d o ry 



400 	 - 

d. 04 JbUt of floavaj1 The 	o 
MW ePQt vde hi  9 jett q  

Onclosed marked 

31 r the 	of ojj3 power and  
attjb 	of abovc cef 	bem more vvjd tben it"). 

• 	
aej 	o. 

siloa 
-. 	

of ôrieo coverg the piozom tb er 19I8. 	h1rnse1 	ned In the 3.et 
an 	 th 

• 	
ct tJt he himc1f had obtained the entire copi o 

13  by 	 Vieitlng flyhoge, 

Li) xt itoo it a0 
1'o 3 j rpQrt daed 4 402002 and hathLRg of 'flPiacy 

jc3 of 0/8 n11 Is 	 and Its  
a P$XticuIar week beoze the PonZ 
Of ttig Contwiling 	 &i ?o withtq imz , and to enoure prova r E etjnj of 

1ir 	etc 	 itanoe aase,,the report of A,o 

	

	 of d1arles covers for long 4 
1998 whiob canr Le jtller 

be 
 beU 

O.Ved nor 
Here again it beaom contver 	and  

as Vhat the A$p0 
rg. 4 .o) pars t1hqn the u'jj6 ai1ed toibmft 

Lada hich 
i9 1"00kIYe It further throwe dust 

On  aUS04 014R on the Own face of A5pe, . 

919 	 That Sir, your honour ArAll eurprjse to know tht•th' 
*ho we ch 	Shea te'1 urejr flu 2 14 of Cci Ru les  • byj 	

DjPG for serioue ii1a 
wae st 	with puni shment oE 	 dthue • the 	w' av,  huohed. up Very openly and fl&àflyo X t j. 

known whether th  0 cl re  ja Off ices  Shillong is 
O 	the CnSo in rtWhtful manner.. 

IO Q 
 

That zir, an 41M.ady lagented at s1.7 above abnt 
rare 	cor otd c1'Narg3 aca1n,t me in the year 

2O02 by the tDps in oollaboration of Szi 
it i.t 	ry rUCh hrt buriatinq to bin to tl'ia 

ot- oi! YOur honour tt the Proceedin g  of tha d1selplinary 
tentionaily and purposefully diaed 

for more 

COfltd 0  eo.5/ 

t........- •- 



/1 
/ 

r 2 yr 	d tho cihare srt 	nothea n dtgpsed 
o± 	• ioi 	as aüvady,  pz-planntd to pit r 	in irththip th 

yient of my pension after my superannuation on 20205 
has 	 bii 	cad 	and for that I am facing trzndoue 

3d. t5 	i3suxnztazy ia no -, 	holdth 	the 

• ,-t Of 	pO . 	;t'o In th 	Office of 	 Thi.ph1 he hEre 
L -all oos.rid on au 	ofL1ci1 	racoxedis and 	un<tioiig 	th 	•. 

• oie aal I apprehand that irnlz a hiqh power viiarzci 
onqiir 	i 	not initat-d. not only myclf hut 0 the r 

official will face 'the sai 	zte and tile paynent of .ruy 
H leg' tinvite anountof monthly cnsion and other rAnr.ionary 

benefits will be delayed fox' icefjnjte 	ezjc3 

Hence. it i 	xequstd with fo] 	hn to Idridly 
PY. 'your  i 	ron3 ifltrfrence 	to end auch typct of ux- 
daiwzcratic and suprssiv 	ticn and also t&c9 it ri early 
•<'Uon xsle&ise paynnt of niy du' aitcunt c 	pneion an 

otr admisaikile acut &o that I may sinage iy family 

affir. jacfuliy after ratirement.  

1th et 

Etlod 2dL c: 
YOLYrS faithfully9  

( Th 	1har ingh ) 

Dtzid at Imphal 	 Irnphal HaO. 
th 	irr 2' 	 t 	ihamt,hon Moiran Ningthoi 

Loirk 0 	phl7 SOO1 
Manipu 

ofiy to 

h J)&tja 	 11on 
f Or hie ¼tad rc'tjco and mrte 4,ctionl  
to 	iea my h1ald up pension ca.%a uer the  
Lif ItWnce of the' A1POS about which x have 
.a1rady teportisd the facts and figurs to hi La 

occasions.  

Jk 	/i2: 

( Th0 Manihar singh ) 
Retire o /S C5hIpl HqO, • 	 ' 	 Nowt K hamthonq oi ranq N5.nqthou 
Yi:ak 	rpha17 95001 

Man.lpur 

I' 	 '•''"'-" 
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To 	

Uciynidlii ([IJJ,, I' 

	IU)I 

POST 

G9Vefflf1L 	of IHdhJ I ei UcUi 

Sul 1)1 1 	 Ii 	i 	Iiri 	ii 	i ii ii 	i 	if 
1 IOl 	c)tIr 	i 	I(1I 11/ tJ( MI fit , CJucIfl(j stu(vation 311d 1amn 	like 

	

0' 	

IlUtiOfl ill the poor 
frniIy by higher postal uthorUes of Irnphal and 

... 	. ., 	 .; . 	. 	 ShiIIoI]g. 	 . 	 . 
j.  

OS[ ksI)ectetJ Sir, 	
: 	 S  

With hn jj 	tiij iirJ 	j 	 ((jldc d 	 ot huiiibI1 dfld respecuully v/QuId like to bun0 	01 qr 	it inju ticr  
a nd 

in jrhn on the pit of Divisicmal I I,jd of 
Marippur Po WI Uivkion and II ie I Hgt ui a u tho fins of cii do o lice Shillong When th Inhu-

man treatment and intentional rnaii tWining of comptt silchce on thc par of I iicjhcr ulhori 

ties have violated the un(irf!nontii; ni in PrOcCdui of the DePOINnent and have aversely 
 

rellected on their suppressive behaviour I fudinrj no altelalkive ha e come foR 'and before 

your H onour with the following lac Is for yni ;r kind iinnmcija le in1e1entiorl and 
action, as '(our Honour deems yoper. 

(i) 	That, Su, buloin: nniituij liii nvn oi ti)n;tic 	iiIs-useoI OtliCial'pov(r oi.tlo pait hi Higher Authorilj 	I bcc.j to HiLlu 	lint n' , iLli a copy of ny lost huiirblo represenlutioti 

	

• 	 date'the 23" Mardi, 2005, 1cJrr;srj W Pu U.G, (l : osts) New Delhi and tim Chief P.M,G 

	

• 	
Shiliong, which cOntaij' an inkling picture of the entire episode 

 

That Sir, my hi t bursts to ninuhon that alter coi nplotion of 37 years of continuous 
and i 1

10ritorio,5 sCrvicC when I have rtii ud on SuperOi)ilnOtiOfl on 28-2-200 thereafter the 
payment of the amount of POKIM011 and othur r lillonay hniinlils have been denied on vrlqi;u plea that a duPrltIr1r11ki (li5.iJ)lIini)J ':l 

w;i hJ1ltlIIg HlJ;1iiI;t mu 

1 hat, sir, I liavj already "niltitaIrd on a nrniihrr of occasiOrs hfore the higher an- I thorities including ti ie C tue 1 P.M. C.. St ultong about I tat chii g of conspiracy and fabrication ol 

a.11egati5ns by interested ollicr3 at D'.'isioi10t Level. I had also Pin-pointedly focussed on 

many occ35ioi Since 2002 to thu highni dutito ties about intentional framing of change 

sheet with self concocted facts Jnd, cn ii cj at mon in l deWy in fintrsation of disciphnj y 
PI0CeCdUumJ 	n omcir 	ii) rrm 	ii trcl 	nj, 	t ii 	(1 	miç 	ii (tin 	4$ t 	iwti 	i littltutitttti 	I)) ciirfliig0.oji1r0iiI(tj niulnily 'i,itii thu 

Uili(Li:i!j ii 	pin u;ibt" br liutchiiig ot coi1spirac(o svn 
(hanisolves Iron U a ''iview ol st.rluu:; chaigos, uistiliitrj ajain 

	rir st  the 	for tl1einydlveicnt in Cal es9f S0riO' i 	ilf(3(Inbuitii'; 

- I lint, 	:;ii 	111(1 ilcidul:,iiiiitct ','/;l 	tuicihi 1 ' 	'.'t'i 	,villi tHniiJ; ul 	Irlirtlit 	'; 	lout I) It11 

	

•' / 
	cuio 01 nidirmn 	nn;tm:i:mti 	miii 1111 	i'lllnn.t ji'.t Hi r) 	( iii:iit';)  ''id' It n; 	lintihil 

I . ) 

I 	 Nit ii I) I J tt 	t 	1 	1 il/I ,i 	It 	 ri 	it it 	1 / 	ii 	Imittil 	I ii) 	ii) 	1 	/ 	in 	iui n ni 	It 'k 	'f/hInt hhi 	•ttJHJ 	'flit 	Hiitj 	;mimi 'i)l))ltilhitll(J such 	atiucity was hiourjlit to thin noticr' of lhe 	tim l',i ( 	fltiiiir1 	Ii' ftiH'/' itllitiji4t nil 	''Ii 	fill'. (it'ii'mI til 	i'V('H,i 

t,y itiL/ tliuiiUt -'P asv/uht 
( 	
\,' 	m, thiu/ 	,i,pil1f 	ili,bt oh l'.,. 	. '1ln:, .mric.t take ;iiid 	 i c h a:u ShC(t '•''as kued as In 	 in lu:;it ; ' 	H.. : 	414.. t : .:i rail trii 	;r;r 	id r'.'r . r';iitn',',mttioiit Initial t)litc'IfittlttPll 	

.ithttt 

.. loop 

J. 



/ 	
•: 

J. 

(') 	Thit Sir, as soon as iho Memo of charge shLet was received by me, I wanted an 

• immediate completion of proceeding to bring a transparent picture before the authorities so 

that the naked face 01 the conspiracy would have exposed and the guilty person would have 

been given exarnplo' punishment. But it is a matter of great shock and unpleasant to bring 
10 your kind notice that the proceeding of the departrnentai aclion initiated the year 2002 has 

not been completed even after three (3) year only with hidden intention to put me in unspeak- 

ablc hatdshtp by not making payment of pension and other related benefits on the plea of 
• * 	disciplinarj case. 

That, Sir, now I have become tired of addressing ad reminding the higher authoritie€ 
without any action what so ev( -,, r and under the venj compelling circumstances, I request your 

honour to kindly pay yourgenerous intervention to get the inure hidden episode be enquired by 

a competent and impartial officer with vigilance angle to highlight the entire injustice and ir- 
• 	

reguri1ies committed in the instant case. An early order for payment of pension and other 
henelits may kindl'1  cause to be ssud to SdVe my poor family from the mouth of starvation 
and utler/ruin.. 

• 	 YoLirs faith lully, 
Imphal/dated 
the '16 111 April, 2005 	

(TH. MANLH.AR SLNGH) 

Retire 0/S cash, Imphal H.O. 

• 	 now at Keishamihong Moirangninothou Leirak, 

lmchal 795001, Manipur 

•copy to•.- 

t. Shri R, Ganeshan, 

DirecioiGeneral, Department of POStS, New Delhi - 1 for his kind perusal and 
ncessa' action, a copy of representation dl 2313/2005 is enclosed for his kind 
disposal. 

• 2. Shri A. Ghosh Dasticiar, 

Chief Postmaster - General , NE Circle, Shitlong for his kind information and 
,!_g appropriate action. 

-/hriKsh.Tomha Singh, Dy. Supdl. of Post Offices, Iniphal for kind immediate 
action to release payment of pension and other related payment to meet the end 
ofjus1ice If proper justice is not extended immediately. I shalt no alternative hut to 
take the shelter of cor potent onurt 01 lnwinctumtincj h"mm riç)hl rOri1fflis:on 

J•••• 

( TH. M/.\NIHAR SINGH) 

Retire 0/S cash, Imphail HO. 

flQW t Kci sharnthong Moiranqnin:thou .J . 

lrnphal - 79.5001, Manipur 
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To 

Shri Dayanidhi Moran 

Honbie Minister of Communications 

Government of India, New Delhi- 1 

Subject :- 	
Misuse of official power to damage thlife the undersigned and his 

family members by Local Postal Officers at Imphal and Circle Level 

Officers at Shillong by intentional making abnormal delay in payment 

of superannuation pension and other pensionary benefits etc. 

Most Respected Sir, 

In the instant case, I have been highlighting and apprising the entire hidden plans 

and atrocity in the part of the authorities at the Divisional level particulay Shri U. Basumary 0 	

ASPOS, Imphal who manipulated and cooked conspiracy 
to get my revision to postman 

cadre from the cadre of O.S (Overseer) Mails without initiatirg any kind of disciplinary case 

or without giving any prior information or without calling for explanation etc. Perhap, this 
- --; 	. 	was first case of its nature in democratic country like India. 

In the present case, it has also been focussed to the higher authorities on a number 

of occassions that only in order to justify the irregular and unjustified action of my reversion 

to lower cadre after second thought the authorities particula;y Shri U. Basurnatry ASPOS, 

lmphal in connavinance with the then Director of Postal Services Imphal framed a funy 

charge sheet with self made and concocted alleg1ions for not suhmiurng weekly drries for 
about a 4 (four) years. 

In the present case it has also been pin pointedly narrated to the higher authorities 

on a member of times that the entire fabuication of facts to inilicate inc in lsciplinarY case 

by the .ASPOS was only to gel I rir11s0lf escaped If 0111 (Jiscililirrar y Case with serious charges 
• 	 including falsification of official documents, corruption etc. harried against him, 

•  In the present case, it has also been focussed that the proceeding of concocted 

charge sheet issued against me on 23-10-02 has riot been finalised even after (he lapse of 

about 3 years as the interested officer particularly Shri U. Basumatry is finding difficult to 

substantiate the charges in absence of facts, r11ateiaIs and eidencës. And the disciplinary 

case which is required to he finalised in a shortest time span has been kept pending In the 

• cold storage by the authorities for about in 3 (three) years . This abnormally delay to keep 

the disciplinary case pending for such a long period wiUiou airy 
f(1,35011 and justification has 

dIrnuty pocud hits usr of oIly i il pow' r with vi P d miter est on the part of higher authorn 
ties. This srt of abnormal delay in finalisaijon of I ciisr:ipiinY Ca se hs also riaedy § - 
sassinated the constitutional pnir iciple s of r mahi.0 al justice a mif the law of the land. 

•0 
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In the present case the entire episode which has been discussed in the foregoing 

powers for non payment of due amount of pension , gratuity and other benefits have been 
rOportod to higher authoritio S repeatedly, but unlortunately hçjiior uthoritios are maintain-

ing complete silence and exposed in action for the reason known to them. 

That Sir, it is a matter of great pain and unpleasant to bring to your kind notice that 

even when the Director of Accounts the office of the Chief PMG, Shillong has issued nec-

essary sanctions both for pension and due amount of gratuity vide their orders No. NE/LC-
72/04-05 

dt. 11.4.05 and NE/PEN/DCRG09/0506/Lc 77/04 05 dt. 11.04.05 respectively, 

copies enclosed marked :'A" and "B". The local authority at division le'el has paid no heed 

and refused to make the payment of the same plea pendency of dicipiinary case. A copy of 
the latest is enclosed marked "C". 

In the instant case, your honour on perusal of documents will find that the entire 
case right from the time of reversion to lower cadre, and again issue of charges sheet after 

subsequent thought and again, whiiiiisicalty delaying finalition of departmental enquiry 

and non-payment of pnsion and other related amount even alter the issue of sanction 

(orders) by the Competent Authority is clear case of mis-use of official power, arbitration 

and ction of might is right with malalidy intention to damage of life to put my family mem-
bers to unspeakable hardship. 

Hence it is requested that your honour will kindly inteene in the matter as soon as 

possible to get the entire episode enquired thoroughly and arrange release of my held up 

pension without further delay. It is further requested to kindly cause to initiate exemplary 

action against the quilty and responsible officers behind the screen so that the innocontad 

poor off icial like me is not handled is such undoinocritjc manner, 

Yors Faithfully, 

Imphal /Dated 	 (.Th. Maniliar Slngh) 
the 9th May, 2005 	 Reid. 0/S cash lmpht ftO. 

now at Keishamthong Moirangnlngtho.0 
Leirak, lmphal-795001 

Copyto:- 

ShriR. Ganeshan, Dirctor General Department of Posts, New Delhi - i along"1ith 
enclosured andcopies of my latest application dated 23/03/05 and 16/04/05, He,is re-
quested to kindly cause to take immediate action to un-veil the mask behind the screen and 
also to lake further necessary action so that the, poor applicant is not allowed to saffer 
further for his no fault. 
2 	Shri A. Ghosh Dastidar, C P M G shillong for his kind information and similar action 

Maniliar Singh) 
Ret d 0/S cnsh tiuptial 11,0. 

iniw t V.nili;ii.iiIlioiig Muirniiqniiigiliuu 
Leirak, Iii'iphal-/ObOOl 
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•14O29034/6/2002-EBtt(A) 
Government of India 

Ministry of Personnel, Public Grievances & Pension 
Department of Personnel and Training 

(ESTr.(A) DESK4) 

Dated the 11th January 2002. 

OFIT'JCE MEMORANDUM 

Subject: Recommendations of the committee on Service Litigations regarding 
representations made by the Government employees, requiriLig examining 
in the Ministries/Departments 

The undersigned is directed to refer to the subject mentioned above and to 
communicate the following decision of this Department as per recommendations m ada by 
the committee on Service Litigations: - 

&ipresentationmadebyjheOovet-nm pt employeereqtiringam mat ion only 
ijhMinistry/Jei,aiIr eni should be djposed of vlhinadofffiixweks 

and if reuirin inter-depu-tmentaJ consultations such representaiion should be 
replied to normally within a maximum period of three months. 

Final re.pysontto a Government servant on his representation should he self- 
contaip d covàr 11 the_points raiseçfly Mm in a case where the represantatkn of 
the Government servant is rejected, the grounds therefore should be clearly 
indicated. 

2. All the Ministries/Departments, therefore, are requested to dispose all the 
representations mad by the Government employees accordingly. 

Sd!- 

To 
All Ministries/Departments of the Govt of India 

(Sahadeo Ram) 
Deputy Secretwy to the Govt of India 

• 	 ••• 	

: 	

• 	
t' 

I.  
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/S.Y. 154 

[See Pant 306 of the C.& Ar. G's M S 0 (T) Vol. l] 

' DEPARTMENT OF POSTS'JNJA,........ 
OFFICE OF THE DIRECTOR OF ACCOUNTS (POSTAL 

NORTH EASTERN POSTAL CJRCLE, SHILLONC - 793001 

	

T15 i11TT. 	. . 	,. 
wrf 	frrr c i () 

• 	.• 	1 	 fM 	(9 	00:? 	 ... 	
•:. 

1ivzT/No 	
1WDatJ I'I3tPR 	y1j 

WUffm 	 I'reasury Office, 

Th- Po rt fiif-rr I iip)' c J ii 0 	 . 

. 	

•• 

S 	 . 	. 	.5. 

\.. 	., 	 . 	 .:: 	••,. 
.............................................. 

I am to forard ]iercjth PIO No 	 in favour of 	vr 7'i 	)r' 
Late 	- 0/ c 	

5 32O/-  1 	i ef oi/o 	Yiseni and to 

Wift 

(a) 	Request that the pensioner's portion of the Order may be made over to hitnafler obtaining his sgnture on the 
disbursor's pôrtioh ifteryou haè satisfid yourself of his rdntity arid yi fthn&t&dbh boih The'pbrtions as 
they arc made. The slip bcarin the left hind thumb and fThger impressions of the pensioner is also enclosed, 

	

rf 	scq 	fl 19 tmTj 	9g 	TflcJ 	fl tt, 	T1 3TrkT 	 ithi 

	

• S 	1 	 ftIii 	irti 	ri 	 I'I 
• 	. 

If the pensione .r wishes to draw his pehSioti through an authorised agent, the pensioner's portion of the fnsion 
Payment Omder may on the pp1mction by the Pensioner, be cent to his authorised agent through registeredpost, 

	

• 	provided the latter ha 	&cuted a bond of Indemnity to refund overpaymemrt. Written ackhã'1edcnjijjofjhe 
receipt ofihe pensioner's portion ofth Pension Payment Order should, however, be obtained from the pensioner 

	

• 	• 	1:hrough the, agent for record 	. 	.5.. 	 5 	 ............ S  
4hIM wqt Thrr9 	Thf 	ir'i aT 	f' 

• 	(b) 	State that the pensioner desires to draw his/her pension from a Public Sector Bank specified be1ow'. Both halves 
of the PRO may please be forwarded to the link branch of the Public Sector Bank. 

(i) 

(c) • Pension may be paid only after adjusting the Provisional Pension sanctioned and paid if an)'. 

T9 &T 	31T1 	 1R/i 	ui, n, ii 	 rm rvi I 
8oih halves of PPO, SSTI card, PhOtographs, Descriptive Roll and Commutation Authority. 

Please acknowledge receipt. 

*p u hlj c  Sector Bank 

irum'mch 	.• • 	. 	. 	: 	 . 

Yoi.rrs iaiiIfully, 

• 	 • 	 S 	• 
Ii &tm/Twgri ItnrnTr 

A coi nm O1ficcr/Ati..A 

'1 	• • 	 • 	L1I ice. I 

__ 	 • : 

(S' 	 • 	j—r 	A,CD€e 



t,'Dateci 

fftA . It1fff 

'- 

(nj) 	Tfj9 1H 	 ni ar 	 .. qTr91\ ; i 	1 

	

T Tfl 	?i 	 TT2T1 	 ioi 	TT' 

4 	 ctJ1 T?I, !I1rfl 	 s 	 m-t rn Eii 	lTr 	1 '1 	 'rt &T!P1 t 

i-- - - 

- .1. 	/ 	. I-Ic should appear before the 'I reasury O1ficerh..-.j 	 to reet'c pavmcot. It, however, .hc 

wishes to be exempted from appearing in person to receive his portion of RP.O. and to draw his perion tliroih 

an authorised agent, he should  apply to that effect to the ],easuy Officer through the Agent, who should have .. 	\. ,Qj 	 ,.. 	 . 

cxecutedj bojid find,cnnity.to refund overpaymcnts. En the letter case the Pcnsio; Paymc,t.Ordcr will be sent 
• 	 .\ 	. 	 .-, 	 •'\; 	

% • •. 

to him through thd agent. 

(i) 	rt ml 	TtTR riii 	i '1t 	 Tiwr 8t5 	 wi '€4Tfq 

He should contactthe Public Sector Bank specified above for receiving pension 1aymcns. 

/ 
fT/1'Pu / •./ 

yq 
 1( 	1il/Ddtcd 

Tfi\ 	 1 

Copy forward1Oc 	 for information which reference to his letter Nn 	 Jitcci 

let. enclosers to his lette which are on longer required, arc returned herewith: 
a- • 
	 - 	- 

	

\ 	. 	 1'••' 

d 

- 	- 

..........................
. 

................'i.' 	...-l•'-- 

............................. .................. 

l 
- 

-L. 

>\'IIAjO 
rrr 	 ThT 	fl'i;Ot. - 

Accounts Officer/Asstt. I ccatnt;uii (eneral 

2 
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DEPARTMENT_OF_POSTS:_INDIA 

	

OJcc ol tbeDrccto of A ceoun 	stfl 

DCRO I i\J'Il t\4 AT! Oi'J 

	

No, -NE/PenIDCRG -09/05-06ILC-72104-051 	 1)ated at ShiHon 

To, 
'hç 	ipta-intendent d Post O.tFices 	 : 2/02/2005 
ihipur Division, I)hat -79500 I 

Sub: fatinmtion of D.CR. Gratuity in favour of. Shri i'h. Manihar Siugh, hx. 0/S (honing), 

	

• imphat, Holder of PPO NO. - 204 will draw Pension from 	j2haJ  ii. Q. 

Ref.: Your No. C-3/Pen/Th. ManiharI2004-05 Dtd. 16/ll/04&08/03/05. 

A sum of RsJ47,692I-(Rupees One Likh Fort): Seven Thon.snnd Six Hundred mi Ninc ty  
Two only being the amount of revised D.C.R.G. on favour of Shri Th. Manihar Sirj may please 
be drawn and disbursed in accordance 
rLad 	Rul' - 68 ibid altei adjusting the Govt dues (mdud1nJmmdntc rLhcfl and orovislon il 

Gratuity sanctioned and paid if py.jfered to ioiijLe_jJ21ci. 
The outstanding dues if any recovered may please be credited thiou,h U CR. with anpropriae 

de:taik to facilitate proper classification of accounts. 
The amount of D.C.R.G. is dcbitable 10 32() I -07-I 04-gratuity. 
The observations in the C&R made in this case may kindly be kept in view be0re 
acting upon this iulimai.ion. 
The receipt of this letter may kiiidl v be acknowledged. 

Accounts OFficer (Pension) 
Office of the i)irector of Accounts (P stat) 

ShiUoug - 7900t 

No.-NE/Pen/DCRG -09/05-061'1 C-'72/04-05/ y 
	

Ditcd 	--- 

CopyJurwarued 
Sn'i 'iii, M~ nihar Singh. Keismmthong Ni oira ugn log, Iron Lcirnk, Imphal - 795001 

—+Ie is i -equestcet to contact The Superintendent ot Post Offices, NI aninu r I) ivision, iniphtt -79500 1 
in this icgard 

F o r D i rcw hw of A coun1 (I'suh. 
-1)0i 1. 

or 

-i 
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• DEPA.RT!iENT_OF_POSTS: 1fI4.DLA. 

01 	 of 1couts Jt fl 

DCRCi I NTI N4ATRJNJ 

• 	No.-NE/Pen/DCRG -09/05-06ILC-72/04-05/ 	 I)aied at Shdio 

To, 
ih. S 	uteudent of Post 0! :e, 	 2/02I20i5 

iVi d3p&r Division, I mph a! -79f00 I 

Sub: htimation of D.C.R. Uratul iv in favour of. Shri Th. Manihar Singh, hx. 0/S  

n.a1, Holder of PPO NO. - 204 will draw Pension from ImphaUhO. 

• 	 Ref.: Your No. C-3/Pen/Th. i\4anihar/2004-05 Dtd, 16! 1 1/04 & 08103/05. 

A sum of R 47,6921-(Rupees One Lakh Forti' Seve Fhousar 	ix HundandNine 

Two) 

 

anly being the amoun.t of revised D.C.R.C1 on favour of ,  Shri i'h. 	 may please 

be dijv a iid dishm cd in aceo dance Wa hRulc0()of OiL c L S (Prnsion) Rules 12 / 2 mendc 
tead vth ftuh_6 	bid a!tei adjinitgtiie I7flvl duec (indudininmi crJflnçjproviypn ii 

u 	tl ( fl1 (I 	 1 Lh1 
The outstanding clues if any recovered ma" please be credited thi ouah 13 CR. \sith anpi oI)oal: 

details to facilitate i'OCi' classification of accounts. 
Ihe amount of D.C.R.G. s dcbitublc to 3201-07-1 0-gi utuit. 

• 	
4. 	The observations in the C&R made in this case may kindly he kept in view before 

acting upon this intimation. 	 - 

	

5. 	The receipt of: this .iCttCY may kindi be acknowledged. 

• 	 /\ccuurits OUicer (Pension) 
Office of the Director of Accounts (Psfni) 

;hiihg -79:00 

No.-NE/PeiYDC.R(} ..09/(.)5-06IlC-72/fti -05/ y i 
	

I )oied. 	• 	; 

Copy.lwndcd 

	

Ii, Mambar ingh. Keish ami hung NI ouan gui ii g, Iron Leirak, 1w pha 	79500 I 

--He is requested to contact The Superintendent of' Post Offices, N'lnni ur Division, Imphal -79500 I, 

in this regaick 

<if ii('c1; 	(PriSOift. 

O/i;b ,79300 

-, 
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I 
DEPARTMENT OF POSTS: INDIA 

Office of the Directorof Accounts (Postal) 
N.E.CIRCtE: Shillpg - 793001. 

COM  lvi tJTiVl'ION AUTHORITY 

No.-NEICOM-02/05-06/ 	 Dated.  
To, 	 V 

ThePo'tmaster, 
V : 
	 • Imphal .P.O. 	 Below Rs.179407I- 

The Superintendent of Post Offices, Imphal in his IR No.C-3/1'enfTh.Manihar/2004-05 dated 
2411/20i408/03f200 sanctioned the payment of Rs.1,79 1406/- (Rs. One Lakh Seventy Nine 

• Thousand Four iVtmdred and Six only) being the commuted value of Rs.1 524/- out of the pension of 
Rs 38101 ocr iionth gianted to Shu I h Manihar Singh holder of PPO No_ NE-204 would Ieclucsl 
you to p1eae at range payment of the tmount as soon as possible on a simple receipt 
2 	Reduced pension of Rs 2286/- (Rupees Two Thousand Two Hundred and Eighty Sx only) 

• per month consecuent on commutation may please bepaid to Shri Th. Manihar Singh from the date of 
receipt of the commuted value of 3 months after the issue of this authority vhichever is earlier. A note to 

• this' effect may please be made on the reverse of both Halves of the PP.0 No - NE-204 under  your 
attestation quoting this letter as authority. 	

V 

A.separate Bill should be prepared for the payment of commuted money quoting the number and 
date of this letter as authority and the paid bill along with the original authority should be forwarded to 
PAO, Kolkala in a separate schedule. 	 V 

Payment has to he n,adc through The Postmaster Imphal H.P.O. 
The amount is dehitable to M.H.3201-07-102- Commuted value pensioners or officer retired on 

V 	 or ' after 15.8.47. 	V 

Receipt of this authority may please be acknowledged and it may he certified that the changes 
have bccn carried out in both halves of the PPO. 

The overpaymei:it of pension of the rate of Rs.1524/- p.m. if any, from the date of receipt of the 
commu ted value or 3 months after the issue of this authority whichever is earlier may please be 
recoverd from the pensioner and credited to Govt. Account in the schedule or UCR under intimation to 
this office. 

V 	 ••, 	 •, 	 . 	

' 

Accounts Officer (Pension) 
V 	 , 	' 	 0/0 the Director of Account (Postal) 

ShUlong - 793001 

.N10.7NE/C0M-O2/O5-O6/ 	 Dated 	\ 
Copy forwa1dd for infotination to - 

,tc'bSuperiIiendent of Post Offices, Manipur Divisioti, Imphal 79500I 
ugh, Kcishainthonky Moir 	iing, Iroti iin, lnii,tial - 79,1001. 

	

V 	 F or Director of Accounts (Postal) 
Shiflong-793001 

4, 


